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The 	Applicant 	had 	earlier 

approached this Tribunal in O.A.92/2006 

against non-absorption in original cdteor 

and this Tribunal vide.. order dated 
• 

28.4.2006 directed the Respondents to - 

dispose of the representation to be filed by 

the Applicant. Accordingly, Responderits 

vide order dated 13.04,2007 (Annexure-X) 

disposed of the representation/appeal 

filed by the Applicant rejecting the some 

on the following grounds"-. 

" 	As rr Mri+r (Irr'i I!rlr 'c 
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(Appendices) 	para 	17.1.4 
(phdtocopy enclosed) 

..., 	- 	.... 	: V. 

"In the eventof .hi being declar4d 
unfit an pmIoyee may cppea to 
thê Chief Medical Officer . against 
he Divisional Medicdt •Officer's 

decision?withjn Ô Øeriod of .7 days 
from the date of adverse:teporf b 
Divisional Medical Office , 

• 	-- 	\\- 
But you had preferred appeal. .ôftéF 

	

3(Three) years and a' 	r 

	

Is 	aft'
.  

becoming part and parcel of 
another. category (i.e. Clerk in 
Electrical deptf.) in which you got 

Contd... 
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above quoted. rule, the time limit for 
apØeai ha;,V béh'4psd':dnd you 

•  also .became . a part of . another 
cadre. In this circurristr,ces. you 
cannot be. sent for 'medicaI 

V 

	

	
examinatjon as per the .ruts meant 
for your origindl áadre (i.e.  Runn ing  

V 	category job).," 	
VVV 

V 

- 	
Mr.M.K.MázUmdar, learned counsel 

'V 	

V 	 f6r the Applicant .uhmitted Vthat the 
.,. 	Respondents had rejected the cidim of the 

V • 	Applicant only on the ground of limitation 

which 'is 'not-the case of the Applicant. 

Hence this O.A.  
4,... 	 .. 	 V  
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, 	Mr.S.Nath, 	learned 	couril I 	 • 	 V 	 V 	 S 	 V . 

repreenfed, the learned counsel for te 

Railways 

e-, '.t.t 1...... 	' 	 • -. .. 	.. 	Issue ndtke to the Respondents. Post 

the case on592007 
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• 	30.11.2007 	Mr.M.K.Mazumdar, learned Standing 

counsel for the Applicant is present. 

Mrs.B.Devi, learned Railway Counsel is not 

present. Dr.J.L.Sarkar, learned Standing 

counsel for the Railways, prays for, on 

behalf of Mrs.B.Devi, some more time to file 

written statement in this case. 

"1 

On his request, last opportunity is 

given to the Respondents to file written 

statement in this case. 

Call this matter on 07.0 1. .2008 

awaiting written statement in this case. 

Send a copy of this order by post to 

the Respondent No.2 in the address given 

41 
 

in this Oginal Application so that he can 

take note of the order and file written 

statement and also ensure proper 

representation of the Railway in the case. 

o 
•'o 

iram) 
Member (A) 

/bb/ 

07.01.2008 
/ See-p 

r '  
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No written statement has yet been filed in 

this case despite last opportunity given to the 

Respondents. 

Subject to legal pleas to be examined at 

the final hearing, this case is adm;fted. On the 

prayer of Mrs.B.Devi, learned counsel for the 

Railways,one more opportunity is given to the 

Respondents to file written statement by 11 th 

January, 2008. 

. 	 4-QI 

Call this matter on 11.01.2008. 

k 	 (Kir) 	 1M.R.Mo nty) 
* 	 Member (A) 	 Vice-Chairman 

/bb/ 
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11,01,2008 
Written statement has been fikin 

Court, after serving a copy thereof on 

Mr. M. K. Mazumdar, learned counsel 

appcarin,g for the Applicant. 

Mr.Mazu.mdar, learned, counsel for the 
applicant seeks time to file rejoinder... 

Prayer is allowed. 
Call this matter oii 15.2.2008. 

/us%am) 	(M.R.Mohanty) 
Mernbcr(A) 	 Vice-Chairtnan 

im 

2O6' 

lc 

15.02 2308 	Rejoinderbas  
li filismailer on 14.032008 .awaithg 

:iejoer fitm fr Appikant 

(ir 	(M.R. 	) 
Meanber(A) 	. . . Vice-Qthnai 
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- 	 O.A.200/07 	 .. 

14.03.2008 	•Mr M.K. Majumdar, learned 

Counsel appearing for the Applicant 

prays for three weeks time to file 

rejoinder. Prayer allowed. 

Call this matter on 08.04.2008. 

........... ........ 
(M.R.Moanty) 

• 	:.L:!._- 	 Vice-Chairman 

• 	1-'4O 	. 	 flkIfl 

08.04.2008 	In this case reply has already been ified. 
. 	

. 	... 	.• 	No rejoinder as yet been filed by the 

Applicant; despite opportunities. 
- 	

. Call this matter on 29th May, 2008. 
/ 	.... - 

Nejoinder, if any, may be filed in the 

• . ., 	. 	 meantime. 

• 	.. 	 . ehiram) 	. (M.R.Mohantv) 
Mernher(A) 	Vice-Chairman 

un 

29.05.2008 	. 	None for the parties. Call this 

matter on 8th  July, 2008. 

(khushiram) 
Lm 	 Member(A) 

R1&&n 
08.07.08 	None appears for the Applicant nor 

the Applicant is present. Mrs B. Devi, 
learned coimsel for the Respondents is 
on accommodation 

Call this matter on 2 1.08.2008. 

R. anda) 	(M.R.Mohanty) 
Member(A) 	 Vice-Chairman 

pg 
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21.08.2008 	On the prayer of learned counsel 

appearing for both the parties, call this 
mattei 011 24.09.2008. 

(Khuslurain) 	 (M. R. Mohanty) 
Member(A) 	 Wce-Chainnan 

im 

24.09.2008 	Mr.M.K.Mazumdar, learned 	counsel 

appearing for the Applicant, is present. On 

behalf of Mrs.&Devi, learned counsel for the 

Railways, a prayer has been made seeking 

adjournment of the matter. 

Rx 	 Call this matter on 25th  November, 2008 

for hearing. 

(S.N.hukla) 	 (M.R.MohantV) 
Member (A) 	 VJce-Chairman 

/bb! 

25.11.2008 

Pg 

Call this matter on 21.01.2009 for 
hearing. 	

R.Mo) 
Vice-Chairman 

 

zF 

26.02.2009 

- 

H 

Call this matter on 24.03.2009 for hearing. 

(M.R.Mohanfy) 
Vice-Chairman 

/bb/ 
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O.A. No.200 of 2007 

• 	I 	 r 	 due to  

dèmise of Hon'ble Justice Guman Ma]. Lodha 

(former CIiief Justice of Gauhati High Court) 

1 
	 '"ahd, accordingly, call this matter on 

' 2603.2009 for hearing. 

By Order 

c3fficer 

/pb/ 
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26.03.2009 	Mr M.K.Mazumdar, learned 

counsel for the applicant and Miss 

J. R.John holding brief for Ms B. Devi, 

learned counsel for the respondents are 

present. It is seen that synopsis has not 

been filed We accordingly direct the 

learned counsel for the applicant to file a 

detail synopsis within one week. 

Put up this case on 18.05.2009 for 

hearing. 

J- 	2ç 4khushiram) 
Member (A) 
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18.05.2009 	• For the reons 

separately, this case Stands disixsed. 
;f. 	•'... 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 200 of 2007 

DATE OF DECISION: 18.052009 

Sri Satya Narayan Pandey 

.........................................................Applicant/s 
Mr. M.K. Mazumdar 

......................................Advocate far the 
Applicant/s. 

- Versus- 

U.O.I. & Ors 

.........................................................Respondent/s 
.6 

Smt. B. Devi, Counsel for, Railways. 

............................................Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR.MANORANJAN MOHANTY, VICE.CHAIRMAN 

THE HON'BLE MR N.D. DAYAL, ADMINISTRATIVE MEMER 

Whether reporters of local newspapers may be aHod to see ,ywNo ' 
the Judgment? 

Whether to be referred to the Reporter or not? 

Whether their Lordshlps with to see the fair copy 

of the Judgment? 	. 	 yes/No 

Member 	 . 	 . 	9eCan 

4, 

IL 
ii 

/ 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 200 of 2007 

Date of Order: This, the 18th  of May, 2009 

HON'BLE Si-IRI MANORANIJAN MOFIAN'I'Y, VICE CHAIRMAN 

HON'BLE MR. N.D. DAYAL, MEMBER (ADMINISTRATIVE) 

Sri Satya Narayan Pandey 
S/o Late Dcvi Ram Pandey 
Senior Clerk (0) 
Under SSE/Elect/MXN N.F. Railway 

Applicant 
(By Advocate: M.K Mazumdar) 

-Versus- 

1. 	Union of India 
represented by the General Manager 
North East Frontier Railway 
(N.F.Railway), Maligaon, Guwahati- 11. 

2• The Genera! Manager 
North East Frontier Railway 
(N. F. Railway), Maligaon, Guwahati- 11. 

3 	The Divisional Persona! Officer 
Tinsukia Division, N.F. Railway 
'rinsukia. 

4. The Divisional Railway Manager (P) 
N.F. Railway, Tmnsukia. 

(By Advocate: Smt. B. Dcvi, Railway Counsel) 

O.A. No. 200 of 2007 
ORAL ORDER 

18.05.2009 

MR. M.R. MOHANTY, VICE-CHAIRMAN 

MR. N.D. DAYAL, MEMBER (A) 

1. 	Applicant, while serving as the 1 6t Firempn in the Railways, met 

with an accident, While the post of let Firemrni was required to be in A-i 

Medical Categoiy, he was declared to be in Medical C-i Catego _ 



S., 	 2 

the said accident In the said premises, he was given an alternative 

employment as a Junior Clerk in the Electrical Division of Railways. 

2. 	While, continuing as a Clerk, he received pmrnotion and is, 

presently, working as a Sr. Clerk. During his continuation in service as a 

- clerk; the Applicant was again medically examined and it was found that 

he is in A-i Categoly. In the said premises, the Applicant represented to 

the authorities to restore him back as 1 6t Firemzm with old seniority and 

grant him necessaly pmmotion in that category. 1'he/pplicant 

appmached this Tribunal in the earlier O.A. No. 92 of 2006 ; which was 

disposed of on 24.08.2006; with direction to the Respondents to consider 

the grievances of the Applicant by a reasoned order. An order was passed 

by the Respondents on 13th April, 2007 rejecting the cbim of the 

Applicant The present O.A. No. 200 of 2007, filed under Section 19 of 

the Administrative Tribunals Act,, 1985, is directed against the said order 

dated 13th  April, 2007 of the Railways. 

3.. By way of filing a written statement, the Respondents/Railways 

have taken the stand as in the impugned order dated 13th  April, 2007. 

They have stated that the Applicant having accepted the alternative job 

with full knowledge, he is estopped now from seeking to go back to his 

earlier cadre in the Safety category. 

By way of filing a rejoinder, the Applicant has reiterated his stand 

taken in the O.A. and stated that he, having got back his old medical 

fitness status, should be restored back to his Safety category post. 

Heard Mr. M.K. Mazumdar, learned counsel appearing for the 

Applicant, and Mrs.B. L)evi, learned counsel appearing for the 

Respondents/Railways, and perused the materials placed 
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6. 	It is seen from the impugned oxder dated 13 April, 2007 that the 

fact 'that the Applicant was again assessed as A-i Medical Category' has 

not been taken in to consideration while passing the impugned order 

dated 1314  April, 2007. Non consideration of the said material fact, at the 

time of passing the impugned other dated 13th  April, 2007, has resulted 

in miscarriage of justice in the decision making process. 'l'lie impugned 

other dated 13 1h April 2007 is, therefore, set aside. 

In the aforesaid premises, while setting aside the impugned order 

dated 130,  April, 2007, we remit this matter back to the Respondents to 

reconsider the grievances of the Applicant by taking in to consideration 

the fact that the Applicant was found to have got back his 

medical/physical status in A- i category and has raised a grievance to 

give back his Safety category post. 

The Respondents are directed to give reconsideration to the matter 

by issue of a reasoned other within a period of 90 (ninety)days)' from the 

date of receipt of a copy of this other. While reconsidering the matter, the 

Respondents will remain free to send the Applicant for a fresh medical 

exminzition in accordance with 

This case is, accordingly, allowed to the above extent No costs. 

vf  
MR. N.D. DAYAL 	 MR. M.R. MOHANTY 

MEMBER (A) 	 VICE-CHAIRMAN 
/pb/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : GUWAHATI 

O.A. No J9O /2007. 

Sri Safya Narayan Pandey 
Applicant 

- Versus- 

The Union of India & Others. 
Respondents 

SYNOPSIS 

SLNo. Particulars 	. Date Page 
01 Applicant joined as Loco Forman 21.07.1978 
02 Applicant was promoted to 1 SI  Fireman 03.10.1990 
03 Applicant got injury (hurt on duty) 	.. 21.09.1996 
04 Applicant remained in sick list from 22.9.96 to 

15.12.97  
05 Applicant became fit for duty 16.12.97 
06 Applicant again remained sick from 1 1.8.98 to 

19.3.99  
07 Applicant was referred to CMS/Dibrugarh. 19.3.1999 

After treatment he was declared fit vide 
Medical Certificate No.221 dated  

08 After six months Applicant was declared 22.9.1999 
unfit on review dated  

09 Applicant was observed in alternative job 11 .2.2000 
as Junior Clerk  

10 Applicant was re-examined and declared 5.2.2003 
fit for the original duty as 1 st Fireman  

11 Applicant 	made 	application 	for 	his 
absorption in original category but not 
considered. 	Hence 	approached 	this 
Tribunal by tiling O.A. No.92/2006  

12 This Tribunal considered the matter and 28.4.2006 
disposed of the same with direction to the 
Applicant to submit fresh representation to 
the 	Respondent 	No.4 	with 	a 	further 
direction 	to 	the 	Respondent 	No.4 	to 
consider and dispose of the same within 
three months  

13 Applicant submitted representation 9.5.2006 
14 Applicant submitted reminder 28.12.2006 
15 Respondent rejected the prayer of the 13.4.2007 

Applicant vide order dated  
16 Hence 	this 	O.A. 	for 	redressal 	of 	his 

grievance  

Filed by 

AdvocSlt? 



rfor 
Central Admini stra i ive Tnbuual 

DISTRICT : TINSUKIA 20  
vez;-~14 Ti ;ijq; 

IN THE C NTRAU 	ITIVF TRIBUNAL: 
GUWAHATI BENCH : GUWAHATI. 

An application under Section 19 of the Central 

Adninistrative Tribunal Act, 1985. 

O.A. NO. 	-& 	of 2007. 

Sri Satya Narayan Pandey 

Applicant. 

- Versus - 

The Union of India & Others. 

Respondents. 

INDEX 

Particulars Page No. 

Application .... 	I 	to 	IL 

Verification .... 

Annexure- I .... 

Annexure- U •... 

Annexure- III .... 

Annexure- IV •.... 

Annexure- V 

Annexure- VI .... 
4 Annexure- VII 

Annexure- VIII .... 

Annexure- IX  
Annexure- X. .... 

Filed by- 

UL 
Advocate. 

SI .No. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : 
- GUWAHATI BENCH : GUWAHATI. 

M application under Section 19 of the Central 

Administrative Tribunal Act, 1985. 

O.A. No. 	of 2007. 

Sri Satya Narayan Pandey 

son of Late Devi Ram Pandey 

Senior Clerk (G) 

under SSE/Elect/tDci N.F. Railway. 

Applicant. 

- Versus - 

	

1. 	The Union of India 

represented by the General Manager, 

North East Frontier Railway 

(N.F. Railway), Mal.igaon, Guwahati-1 1. 

	

2, 	The General Manager, 

North East Frontier Railway (N.F. Railway) 

Maligaon, Guwahati. 

The Divisional Personal Officer, 

Tinsikia Division, N.F. Railway 

Tinsukia,. 

The Divisional Railway Manager (P) 

N.F. Railway, Tinsukia,' 

contd,..,, •p/2'. 
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The Chief Medical Superintendent, 

N,F. Railway, Dibrugarh.. 
- 	 •••.• Respondents. 

DETAILS OF APPLICATION : 

Particulars of order apiealed against : 

This application is filed against non 

absorbtion in the Oiiginal Category and non fixation 

of seniority as per the extent rule, in original post 

of running category on being declared medically fit 

for absorbtlon in the original category in Mechanical 

running side. 

Jurisdiction of the Tribunal : 

The applicant declares that the subject matter 

of this application are within jurisdiction of this 

Hon ' ble Tribunal.. 

Limitation : 

The applicant declares that the application 

is within the period of limitation under Section 21 

of the Administrative Tribunal Act, 1985. 

Facts of the Case : 

1. 	That the Applicant joined in the establishment 

of Loco Foreman/Mariani as Cleaner w.e,f, 21-07-78 in 

scale Rs.196-232/-. During the course of time he was 

promoted to the post of 1st Fireman in scale Rs.950/- - 

isoo/- w.e.f. 3-10-90. 
contd.... p130 

, 
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That the Applicant while working as Fireman! 

MXN got an irijuyat about 21/40 Hrs.on 21-09-96 

while performing evening duty from' 14 Hrs. to 22 Hrs. 

as steam man. During that time he slipped on foot 

plate of the engine and got injury on his right leg 

and buttock. 

That the Applicant state that, he remained 

under sick list of DM0/AVN from 22-09-96 to 15-12-97. 

During that period he undergone treatment and on recovery 

he was given fit by D/lva'J vide fit certificqte 

No. 444 dt. 16-12-1997. 

That the Applicant states that on being found 

medically fit he iemmed duty of 1st Fireman on 16-12-97 

and in this regard the senior Section Engineer (Loco)/ 

MN issued a letter No. LE/9 dated 23-12-97. 

That the Applicant states that he again reported 

sick from 11-08-98 and resumed duty on 20-03-99. During 

this time he was given treatment and thereafter referred 

to c?vE/Dibrugarh for consideration of his fitness in 

duty. On examination after treatment, he was declared. 

fit in his original category as Fireman and in that 

regard fit certificate was issued vide certificate 

No. 221 dated 19-03-99. It was also mentioned in the 

certificate that the case will, be revied again after 

six month. 

contd.... p14 
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That the applicant states that on completion 

of six month he was directed to appear before the CIv/ 

DBRT for review on 19-9-99 and on this medical examina-

tion he was declared unfit in Aye one as 1st Fireman 

but fit in.Oye-one in stationary job or desk duty 

vide certificate No. 155 dt. 22-9-99. 

A: copy of certificate dated 22-9-99 

is annexed as Annexure-I. 

That the applicant states that thereafter he 

was absorbed in alternative job in same category in 

terms of DRM(P) SSK's Letter No. E/A-1/Medically unfit 

staff/W.B. datéd23.12-99 and theapplicant resumed in 

ElectrIcal Department on 11-2-2000 as Jr. Clerk (G) and 

transferred and posted at vV(N under SG/Elect./Zv\I. 

That the applicant states that he made appeal 

for medical re-examination on 13-11-02 to go back to his 

previous job as DAV and considering his appeal the 

Divisional Railway Manager forwarded the Appeal to the 

CMS Dibrugarh N.F. Railway seeking decision for re-medical 

examination. . 

A copy of appeal dated 13-11-02 and 

A copy of the letter dated 23-12-02 is 

annexed as Annexure-Il and Annexure-lU 

respectively. 	. 

That the Applicant states that he appeared 

before Chief Med1al Superintendent, Dibrugarh for 

J4c
contd.... p/S 
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special Medical examination on 05-02-03 and on 

examination he was found fit for original category 

and in that regard a certificate was issued on 

5-2-03. 
Acopy of the certificate and communi-

àation dated 5-2-03 are.annexed as 

Annexure-IV and Annexure-V respectively. 

That the applicant states that on being declared 

fit he again made application for his absorption in the 

Running category but the Divisional Railway Manager 

without considering the genuine claith based on rule 

simply denied to allow him to resume duty in original 

category. 

Copies of the representation dated 10-4-03, 

15-5-03, 18-9-03, 8-1-04, 6-6-04 are annexed 

as Annexure- VI series. 

That the Applicant states that the ultimate 

internal communication from the Divisional Personal 

Officer Tinsukia to the Chief Medical Superintendent 

seeking further clerification against absorption of 

the Applicant in Running Category vide letter dated 

16-08-04 was dulyreplied by Chief Medical Superinten-

dent vide letter dated 18-9-04 wherein it is specifi-

cally mentioned that nothiig has been written in IR 

MM that a decategorised employee can not be absorbed 

in his original category if found fit in subsequent 

medical examination. But unfortunately the Respondent 

contd.... p/6 
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did not consider the case. Finding no other alternative 

the Applicant preferred an an application before this 

Hon'ble Tribunal. vide O.A. No. 92/06 with a prayer for 

issuing direction to the Respondent to absorb the 

Applicant in his original category of DAD 1st Fireman 

with all consequintial benefits and due salary as 

admissible under the extent rule. 

That the Applicant states that the Hon'ble 

Tribunal on hearing the parties considering the merit 

of the case vide order dated 28-4-06 directed the 

Applicant to file a comprehensive representation before 

the respondent and, accordingly on 9-5-06 filed a fresh 

representation alongwith a copy of the order dated 

28-4-06 passed by this Hon'ble Tribunal which was duly 

ceived by the Office of ihe Divisional Railway 

ager (p). 

A. copy of the order dated 28-4-06 passed 

in O.A. No. 92/06 and a copy of the 

representation dated 9-5-06 are annexed 

herewith as Annexure- VII and VIII 

respectively. 

That the Applicant states that while entertaining 

the O.A. and considering the pros and cons of the case 

this Honsble  Tribunal was of the view that the Respondent 

No. 4 department would not leave the matter unscrutinised 

and due service benefit will be awarded to the Applicant 

if the direction is given to the Respondent to dispose 

representation. 

p contd.... p/7 
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But unfortunately the authority did not pay 

any heed on the direction till the 2nd representation 

is filed on 28-12-06.. Only on 29-12-06 the Respondent 

No. 4 informed the Applicant that a reply dated 24-7-06 

to the representation has already been communicated to 

the Applicant. But the Applicant was not served with 

any copy of the reply and ultimately vide comnication 

dtd. 13-4-07 the Respondent No. 4 have disposed the 

claim of the Applicant on some ill founded ground. 

A copy of the 2nd representation dated 

28-12-06 and.a copy of the Order dated 

13-4-07 are annexed as Annexure-IX and 

X respectively. 

14, 	That the Applicant states that the respondent 

No. 4 have communIcated the decision of GM (P)/IvLG 

\ride order dated 13-4-07 from plain readingöf the 

para 6 of the communication dated 13-4-07 it is clear 

that the Respondent No. 4 have not cleared the original 

portion of the case before the GM (P)/ML.G. For, the 

ultimate communication simply dealt with provisions 

relating to dissatisfaction with any a every medical 

report which is not the case of the Applicant. 

Hence this sort communication which is prepared 

simply to turn down legitimate claim of the Applicant 

can not be termed as a reasoned order which, on the 

other hand, can easily understood as process for 

contd.... p/8 
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defying Court's order illegally by such senior 

executive/Administrator in the department. 

As such the Applicant is constaint to approach 

• 	this Hon'ble Tribunal for early redressal of his 

grievence. 

5. FROIJND FOR RELIEF : 

For that the applicant having been found 

medically fit, under the provisions of the extant 

rules he is entitled to get him absorved in the 

original category with due seniority in that category 

and the respondents denying the same have acted, 

arbitrarily, illegally and without authority of law. 

For that the Applicant being found medically 

fit for the original job/Running category, the act 

of the Respondents denying the applicant to resume 

his duty in the original job is illegal. 

For that the provision contained in Master 

Circular deals only with provision of Appeal in case 

Of dissatisfaction of Medical report which is not a 

case of the Applicant and as such the quoting of this 

provision indisposing the appeal is very much 

irrelevant, 

For that the respondent ought to have under-

stood the cause of the Applicant before quoting any 

contd.... p/9 
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such provision of Appeal. Now his claim is only 

against administration and not against Medical 

- 	Board. 

For that the Medical Mannual not having 

restricted the applicant to get absorvedin the 

original category, the act of the Respondents not 

allowing the applicant to get absozved in the said 

category is in violation of the provisions of the 

medical mannual. 

For that even after clerificatiori from the 

Seiiior Medical Superintendent, the Respondents having 

denied the genuine claim of the Applicant, have acted 

arbitrarily, and the said act of the Respondents 

amounts to malafide action on the part of the DRM. 

For that the seniority of the appellant can 

not be disturbed on his absorbtion in the original 

category since he appealed for re—examination medically 

within the stipulated period as per the extant Rules. 

For that any view of the matter the applicant 

is entitled to be absorbed in the original category. 

6. Details of the remedies exhausted : 

That the Applicant declare that he has 

exhausted all theremedjc available but with no 

positive result hence this application and the remedies 

sought for are just proper and adequate, 

contd.... p110 
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Matters not 'prviotsiy'filed or pending with 

: 

- 	The applicant declare that he has not 

previously filed any application, writ petition or 

suit regarding the matter in respect of which this 

application has been made before any other court or 

authority nor any such application writ or suit is 

pending. 

Reliefs sOuqht 'for :- 

i) 	That the applicant prays for admitting this 

application call for records and on hearing the parties 

direct the Respondent to consider the prayer of the 

Applicant to absorb him in. his original_category of 

DAD 1st Fireman with all consequential benefits and 

due seniority as admissible under the extent Rule. 

That the Hon'ble Tribunal may be pleased to 

pass any other relief or reliefs as it deem fit and 

proper. 

Interim relief 

No interimrelief is prayed, for at this stage. 

This application is made through Advocate. 

Particulars of the Postal Order : 

No. 	C 	C4, o 	 20 
Date - 
issued by - 	c 
Payable at Guwahati G.P.O. 

,11,tJ211_ 	 , 	
contd.... p/Il 
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VERIFICATION 

I, Sri Satya Narayan Pandey, son of 

Late Devl Ram Pändey, aged about 49 years, presently 

serving as Senior Clerk (G), under SSE/Elect./I'J 

N,F. Railway,. Maliaon, Güwahati. Thatthe statements 

made in paragraphs of the accompanying application 

are true to my knowledge, and belief and that I have 

not suppressed any material facts. 

And.I set my hand on this Verification today 

the. 	day of To L - 	, 2007 at Guwahati. 

Place : 

Date : 

Signatu.re...ottheApplicaflt. 



ANNEXURE-1 

No. H/219/1 	CM3/DBRT 
N.F, RlyDibrugarh. 

To 	 Dated - 22,9.99 

Sr. E/Loco/cN 	I 

• 	Sub ;- Unfit Certificate of Sri Satyá 
Narayan Pandey, 1st F/men/MXN. 

Ref :- Your Letter No. L/IM 19-9-99, 
dated 19-9-99. 	 41 

The above named employee reported this Hospital 

for re-examination. On examination he was found unfit 

in A/one 1st F/men but fit in C/one in sedGntary job or 

desk duty without glass. The unfit Certificate No. 15 

dated 22.9.99 is sent herewith for your necessary action 

please.. 

Enclo :- One Fit Certificate 

No.155dt. 22.9.99 

S d/-. 

CWS/DBRT 

Copy to - (i) DRM (P)JTSK for Information and 
necessary action please. 

(2) uW/MXN for information. 

CMS/IJ!311T 
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S. NJ ,Pa 
Sr.(.lctk(() 
Under SE(E)MXN 

 cl 
I 	 I 

Pt 	
- 

- 	The Divi in;d I iiw;ty Manat'ci(I') 
N. F RailWay It l\snk ia 

(I'lirotltIl Irer(t;tl lL l) 

S ub:- A ppeal fr Re-N'! ed ica! lxa m nat in tt. 

Sii•, 

W th p lIotlnd respect I beg to put hcf0 	)'OtI t he Ict lIO\VI ng facts For Favour oF your kind 1wrtisal and syn actic action 	ase. 

That I was dcc1ard mcdically [)c-Catcgorc (f i n t he year (I u ling 1 999 due to 
hurt on duty. whulc working as DA 1) under SSE(L()C) Mariani and observed mc 
is Jr Cluk postcd undcr SE(Elcct) MXN as lltcrn ltIV ppoIntmcnt 

I hat sir, thLough I was mcd ically (1C-Ct C() rized iii iììy prcvioLlS job d tic to hurt on duty. ut I 	not hccn 	ti,I:d fur which earnestl y  pray your honor to kindly coiisidc' IHC OflC, again re-medical eXalilille Mr well I 	ticlrvk,tts ii J i)CCOIflC IItICss allow mc to go so tite previous job then F may re-instate in my original jobof DAD Ir which aCt Of )'our Liinlites I sti:tII lie-mit c h lieli('iiI and tli c rchy cvc r gratcitil to yo(l. 

F )atc; HIC I 3" Nov 2002 
Place : M ariam 

)) 

' 

I.tit III till ) '. 

Satya N aiaya it palldcy, -  
(Sr.Ccrk (G) MN) 

I 	
' 
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1ub $ fl".Jivdtc1 9nm inn tiori. 

&ityv Nrrnynn Innd',y, Ifit0  7Lro,tn/EX 
t injury nt nbunt 21/49 lirn. on 21.001190 vhtlo p$)rtorttng 

rirrnJ.ng1uty1rozn 14 hrn. to 22 hr, s at'w men. rurtng th,t 
tLnn hr, nitpp'ici on ?oot r1rtn of thri nnginn nflc got tnjuryhto 
riGht IoC nnd Butt. 

11M rrin unrr sirk 1tt 
22,cX.96 t 1612.07 nnil givon lit by Lg-rJj/) ,:ql 7v ic1 fit 	tt1irnt 
t • 444 dt. 13.12.97. 

*
lin lind rnsumicl duty no Int.Firmvin on 

i.6.3.2.07 vido 	 )/tN' lnttov flo.L'/O cit,23.12.07 
11- igiUn ropert1 olsk from II.N.clU $nd ru1 ity on 
lnin ho vto dnc'tr'rod ttt 10 hit' orIthnl eftni,ary fits Iot.Firnrnn 
for n p,rio of X3 rnnt}13 vijt, fl.t cc'rtifl.00b llo,22.1 cit. 3.c).O3,c) 
iiuoci by you. 

Shri lnndy vnn nr'.n (j1rnit--)A rit yra for 
r(i-rv)ciccii 	itnntion on ic O°oc). Ill thit T-v)dimln)cn t-- t till ttin 
fig wAq do'lnrod unfit in Ay0 Qflr rtS Iat.Firrrn but t.tt inCyr'..an 
in otntionr,ry job or cinak duty Wtb'u.t Cinno .vic1 your unfit 
c.,rttfic'nt') I0.155 ciL 22.09 0 9 0  Armrdingly ho ro nborhnc n 
Jr.clnrk(G) in .octrtcnl Dnptt. in 8mb 	.5)...i59O/_ n1 thon 
ho 	prorr.otd no Sr. C1irk(G). 	 - 

Nov 5hri Iiny hn np1tnLj for fltrn).. 
,tminntion tojQ to bin pnrrnit ent'gory i,r) 0  rumi. 	oidc 	- 

(1113ciini tngory A/I.) wb1'h 5.rj ouelot'od hor.otth for your kind 
pnruonl nnd dntinin p1l8r, tit vh.thnr ,h ohu1 b c1irnnt'1 
nt your for rn-mrillml 'nLion or oth r rwiri . . 

i'10 Or ip11irntion. 

for L'tvl. flntiy irnnrrr ( F), 

Cpy to . tyn Nrtrnyon hindr$y, Sr. Ci 'rk( 0 )flXN. 
Thro 0  ST (1oct. )/xN. 

/ l 
	

for !Lvr(r nnn g'ir (F), 
•li e  F. 1 ,11wr, T,i711u1ctfl0 
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ANNEXIJRE— V 

CWS/JJBRT's Office 
N.F. RlyDibrugarh, 

To 	. 	. . 	Dated 0-2-2003. 

'DRM (p)/TSK 	.. 

Sub :- Spi. Medical Exam. Certificate in 
favour of Sri Satya Nar.ayanPafldeY, 

1st.F/men/(N under SE/Elect./vD(N. 

Ref :- Your letter No. ES/752 dt.24-1-2003. 

The above naned staff reported to this office for 

Spi. Medical Exam, on 05-2-2003. On Exam, he was found 

fit in original category of A/i without glass at present. 

Again he is advised to attend CWS/DBRT for re—examination 

after.6 (six) months. 

The fit certificate No. 82 dated 05-2-2003 is sent 

herewith for your disposal pleaser, 	 1 

Enclo::— One Certificate (Original) 

Sd/-. 

CvS/ie/DBRT 

Copy, to :- SE1E1ect1MXN for information and 

necessary action. 

CMS/ie/DBRT 

. 	 . 	 . 
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yNaroy:i:u l'ltildy.. 	
ttt'-iufl 

Si. (:kk (C) MXN 

(iii Icr 	Sl;/lIcct/t\1>N 

1o, 	 . 

	

, Fttc I)ivlsiniial lttIvav 	l:uiagcr(l') 

N,l',Ratl\V1V, 'Fiiisnkja 	. 

'Flirotigli Proper ClinuiitI 

Abot'ii(lon In HIIIIIIhIll,  

	

lei: Vt'nr I/ 	/E/72 dl, (ll•M51t1 

Repcc(cd Sir, 	 . 

• 

	

	
With iic resilCet WIlt huilihiC Sit iilis,icm I hei to l;iy hch)11.1 you (lie 	 ing.  

iC\VlillcS for Yn rre-cohsidcration plcsc. 

	

'IImt Sir, u1.rc!erencc to my kiter No. nil d;ited I.ft-() von lmve rcplied iii 	 H 
pra 2(t\o) il your kttcr thu Ci\IS/DURr nut ntcnhionctl thuve R-llicilic;il (SPI. 

	

Me(lical), But Sony in, s.ay my re-iiicdical exaIillll:Itiin1 held diii in. the ;Iulateil 	S. . 

tienind its per extcii( rules, i\galii you litive llo:lttioin:d thiti I Iiiive ltit my siilniiiy 
Mid 	

.. -. ... : . 	 'yIiii 	I 	have 	ahsoihd 	in 	altcrn:itjvt 	jth 	I' 	per CXi(lli 	FiII(5. 	So 	h)r 
Maiia1fEstahIj 

 

rules COnccrn I have TInt found thai my selnilnity ni;lit he ln:Iinpeicd 

bcboi the ;p'ificI period iii ic-medical iS 

Thcrcforc your kind honour is reqmmcsfttl in let inc know 111C extent nile by 

Vittime ol wInch my seniority is to he ln:;l imini 	eniiitily tile to mitti(atc lily Wihlin1'mm&', 	 • 
in this renrd Icr 	hieh act 	•ikiilits 	I shall luliltill c\F 	iatefiil to Villi ititi olili. 

- 

7 	
VoIUH:ljttiIliII\' 

<cI( 	1 

• 	 (S,\ fl'A N.\l,\y,\N IANI)Ay) 
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I)ac: I l/fl)/2(.IU3 

the I)ivisioiial RailVay .t\IaTlager(I') 

N.lr.Railway, 1]nsulda 

Iii rough proper .  dianne 

Ief - 1. 'our I .No ES/752/ d Ul.O I 1115/03 
2, St',/l/i\ixN i/No F, / I /FSS1 I/M N N-166 dild.i/0S/I)3 

Sh t  

It,cctcd Sir, 

I les 	inst lesiect{utly.I() lpvi'4c you ttl:lI as lesiiel h's' '!Il IIl 	N jI ?1IIi(I1 \Vl5 1,111 AllillVd by 
luo \'HIhiil stipulated l;jIe I'r ytlul ild'onnoli tlIl ,nul Ia out aith tsidti Ilion, I hit it is itIr of  

cict ihit neither any laourahle ntion has been tiicii 1101 aiiy I eply has been icceived linin yuui 
CIRI (III date. 

in view olthc above circumstances I would INC to suh;iiit iicrc'iili one Y.erox copy each ni 

my letter dated I 5/US/U) as Well as We receipt copy ni ihie 511(1 kiter of nine enclosed ft.,te, 

I lpe, yow' oudstl1 would he kind entiuli to look into the Illiliel' llvoIIral)lval Id 	Ike 
itssai'y piotupt aeJiont 	this t'eaid for whitcim act oh your 	mess I shall remain ev.'i .ia1cIil, 

-. 	 \oiiu's iuitIiI'uhly 

(:/V AI 	 ,/? (7f(. 	I((17 

- 	SR.(i ERK((;) (:II.) MNN 

• 
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The i)ivisionul Personal Oiiice 	 4, 

I'iits kin 1')ivision, TI,i, Ruikv;iy 

(TIirouh proper channel) 

Sub:- Prayer fr.scckiitg 0'iitlii result on my legitiinite claim 	ms DAD, iii Running. 
category'. 

Re1neted Sir,-.. .• 

\'/illi prn!nitmi -d respect mind ttiiint'it 	Illt)Itii:il), I hog Iii draw yiiiir kittil ttttoiiiiiimt 
wHIi the lutlo\vnlp, iact -s for Ittvour ol' your kind syiitpntitetIc cottnidt'atian& litviittriiltl 
ii'lictn on my lcgitimhtc demand please. 

'limut Sir, in 	onneetjoji with time 	iuvc, I lute,: 111midy 	tthtiiillil iiiy views iit',;IlIit 
ny scmnorilygoing downward as intimated by Al'O/I'SK fur l)RM/i'/'i.Sk vide his i/No. 
S/75211'SK, did 01.05.2003. But, n view of time above, (toe to non receipt of time mi it ml 

act ion or any i otimat ion atcr the expression of my views, the si tuat 1011 CO 1t pet led it te to 
serve it reminder on 18/09/03. The liNt retlmimm(ler was received by I)RM/PfI'SK ort 
26/09/003, 	. 	. 

\VhiIc in spite of serving appeal nud then imiminder, licither any action on my helter. 
was tikcr)flOr any intimation was given to Inc. So, beimij-.hupittiemmt once again I ion httmind 
to itpprOmclj your Itoirour by- praying noutliem' tine tJ)pett liii prultipt aetloil (III lit)' tetIlicst 
For absorbing mc in my original category as a- DAt) along with amy previous seniority as 
because I have been deemed fit in my original job iii' DAt) alter benmg coinpietinim ol' Re- 
Medical examination vide •C'MS/D13k1's ceililicate No, 55 did. 22/7/03 which was duly 
itifurmued to you. 

•l'hat Sir,. In this regard, I wint 10 let you kllow that tile correspondence luts heeit 
made with you so'prolonged in this respect, but ictiuti has not yet been done finally ott my 
legitimate claim. 

Therefore, l-oiy once oguin, I 0111C1ly pokv limit Otlr. linhiolir \V(ihll(i kindly look 
him the flintIer syimmpathcticaiiy and mmip;ftmiiiiy md would solve the problem limlitity ,  
;ittnihiimg inc to amy origimimil jitist oh DAt) iilmig \\'ittm my previttli:; ;cnini it)'. is prtyud br. 
'I'llk act of your kind consideration would make mmmi: t.'ritc1iil In you in future, 

l.);mtetl t'.'iarjanj the 
.1 llititt')' 2004 

Copy to (I) DRMII'SK 
/ (2) DEEIrsK 

([ 	(3) Br, Sccy./M. IJn.ioi,/MXN 

• 	•4 

/\ 
i•''. ,,i''• 	',i:it' 	. 	

• 

\ 	
i1.- 	-•' 

¶ 	od-on 
•,rVi's. 

:t•', 	(I')' - 

........  

\'(iliiS Im.lithtttIIly 

I 
(Satyi bI;iriyan Pmtndiy ) 

Sr. clerk/G/MXN 
mmdci' SF1 (h) MXN N,F, 0 hy 

' T' OOIS ltithfii.liy, "

(
dlp  

(:ml'a l'I:tr;iyiiii t'ilIm(iii\) 	- 
Sr. dci k/( 	X !'i 	. 

SF (F) Mxli NI'. 1,y, 

0 j 
Nc'. 	-•' 

For kind informimation and necessary. 
frti.itl'ijh imet1011 nit immy lcgitiimm;ile cinitim- 
1)11: t 	1.' 
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The l)ivisjoiial Rallwily llinLtcr (P) 
NL V 

( Hiuotigli propet channel,) 

Ref. My letter dt, I -O9.2O03 received by you on 26-09-2003 nod my ktter 
dt 084)1 200'1, received by you on I 9-01 -2004, 

Sub, A pFayCI to abSoib in my original post of turning category or intimate 
me the extend rules of scniority. 

Sir, 

Iii re1rcnce to the subject cited above 1 have the honour to inform you 1the 
following facts for your perusal and kind early action plcac. 

'ftt sn', I approached you with two reminders ( dt. 18-09-2003 and 
tlt, 08-01-2004 ) praying to absorb me in lity otiginal post of running category 

retnnjji' iiiy seniuiity. lii the s:tittc appeal I Ulsu R'qUC;ied you to let me know the 

extend rules of ,  seniority of service applicable to my case. This 1 did its you mfoi,ned 
Inc throufh the '"Cl .  No, l/752 di, 01-05-2003 that I lniRht he absorbed iii toy 
original POSE of running categoiy With bottotit seniority. It is amatter of great regret 

that having waited more thai it year I have not yet received any reply from your cod 

reniding the walter. 1, however, again appeal to you kindly to provide mc with my. 

original pml of running catcg()iy tetaitiiiig the then sciuiorily or inform mc of the 

rcuted rules of Semolity 

I \\'outd vei y politely tiLe to iiitiiuiate you that I vouhd be hound to adopt legal 

procedure in case of luon•reccipt of any reply huiiu your end. Kindly permit toe to elo 
so rind oblige thereby. 

I loping your early it eatinent. 

	

/• .. 	. 
('. 	

• 	/'./ 	J' N 	 4 1
4 	 uws faithfully, 

	

(t 	 /,s 	/ 	 r 
Li-1,._. 

	

I 	 ( atn Nanty;uu Pand:uy ) 
r, Cleik 

SSE 

	

\ ' 	 ( 	 /M\N 

_;',--••'• 
p 	 • 	, 	 O. 

	

\ 	, • 
. ) .k 

-. 
1. 	1TJW•' ..- 
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CENIThAL ADMfl1STRAi'1VE T1UBUi'AL,GUWAHAT1 BENCH 

OnginEd application No. 92 of 7006 

Dat of Order: This the 28` Day of ApriL 2006. 

K\l t'j( lf)ANJ\Ni)AN VICE-CHAIRMAN 

Sri nLv.i . ryan Pandey, 
Son of Late Dcvi Ram .Pandey 
Senior Clerk.(G) 
Under SSE/EiectJYN N .F.Railway 

By Advocat;e Mr. B. 'Kaifta, Mi 3vtK.Maztimdar 

IS- 

Applicant 

. 	lii (•' i: i IOn (if 	U (j fl 

ipreSc'n ted I)y tJii' General Manager, 
North .ast. I ran tier Railway, 
(N.F.RaiIwEiy), Maligaon, Guwahati-1 1. 

The General Manager, 
North East Frontier Railway(N .F.Rail way) 
Maligaon (3uwahati. 

The Divisknal Personal Officer, 
Tin su ki a Divisicn, N .F.Railway, 
Tin s ii Ic i a. 

'1'hi DivIsona1 Rai way M.iiiger(P) 
N ,F.Railway, 'Fin su ki a, 

• ------. 

'J'he Clilef Medical 	iipe.r il;endenl:. 
N.FRaihvav, Dibrug:rn . 	 Respondents. 

By Advocah 4rJ .l...Sarkar, I aifay counse' 

ORDERRU. 

JII Y 	.1 ) )! i(iI I 1. 	j()I Ii ((.I 	in 	t:li ? 	}.st:ahhsIi to en I: 	cd 

]j)cotoreman/I\4arJari as cfeane.r and he was promoted ti the post: 01 

1 Fireman. He met with an acddent on 21.9.96. He has undergone 

treatment. The m r atter was referred to the Medical Boad and'the 

Medical Board ibund him medically unfit in Aye one and thereafter he 

was absorbed in ait:eriiahve c'iflptOyITleflL in the same category in 



I 

termS of the JeLt.:e.r dated 23.1 2.)9. II; is observed that the applicant 

made an flj) Al lo Lh C\S 1Jbrugai Ii N F Railway seeking decision 

fo medical re-exaininal:ioi. According to the applicant hi case was 

considere.l and on re-examination he was found fit for original 

category. Oii being declared fit; the applicant again nade 

representabOl) on 6.6.04 for his absorption in the Running category, 

but the respondents did not consider the case of the applicant till 

date Being aggi ieved the applicant lias filed this' b appicaOfl seeking 

the following reliefs 
- 	 I 

	

That the pp)icant prays .f 	admitting this 
. tcatw 	 application cafl fo'r record andon haring the 

4is 	 parties direct: the Respondents to consider the 
prayer of the Applicant to absorb him in his 

911 
 áriginal category of DAD i fireman with all 

consecluerta benefits and due seniority as 
admissible under the extent Rule.' 

2. 	1 have heard Mr.M.K.MaZumdar, learned counsel for the 

• 	applicant and Drj.L.Srkar learned Standing counsel for the 

Railways. When the matter came up for hearing the learned counsel 

for  the applicant has submitted th:t he will be satisfied if direction 

is given to the 4 Responderi t:. to consider and dispose of the said 

representation dated 6.6.06 and a comprehensive representation is •  

proposed to be filed within two weeks from to-day. In the interest of 

justice I am of the view that it will suffice if this court directs th 

applicant to make a comprehensive. representionef0e the 4th 

• Respondent, if he so desires, and If such represeñtatiOfl is filed by the 

applicant within the time frame the 4th Respondent will disose of the 

same within three months from the date of receipt o. the said 

rep resefl Lation. 



The O.A. is disposed ci accordingly at Lhe admission stage 

itself. in the circu mstances t:here will he no order as to costs. 

S'V ICE DiAIRMAN  

• 	
H 

atc of Application • ....... ..c 
£)atc on which copy is ready 
f)ate on whict copy is delivered 
Certiflec to be true copy 

Section Officer (JudD 
C. A. T. Guahti  Seucb  

• 	 GuwahatiS. 

) 
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-. 

To, 

The bivisiontl Railway Manager, (Personal), 
N.L. Railway, Tinoukia. 

Sub - An appeal for Absorption mil in original 
Category of DAD Running staff. 

Ref :- Order dated 28-4-06 passed by 
in Original Application No.92/06. 

Sir, 

I have tLhe honour to prefer this appeal in 

con,liarice with the order passed in the O.A. No.92/06 

for favour of your kind perusal and favourable consideration. 

That Sir, 1 joined in the Establishment of 

Locoforeman/Moriani as cleaner w.e.f. 21-07-78 and during 

the course of Lime I was promoted to the post of the 

1it Fireman w.e.1. 3-10-90. 

That Sir, 1 met with an accident at about 

21/40 irs. on 21-9-96 while performing evening duty as 

steam rian and as a result thereof got injuries on right 

leg and buttock. 

That Sir, I remained under 3ick list 

from 22-9-96 to 15-12-97 and after treatment became fit 

mncJ DMO/M(N issued certificate No.444 dt. 16-12-97. 

That Sir, on subsequent occassion when I 

reported sick my case was referred to CMS/DBRT and I was 

citveri proper treatment and an examination -af-te I was 

declared fit in my or içj thai category as Firenri and in 

t it' t - icx 1 lIt: cerL ificate waj jm:iued v ide certificate 

couLd... 2 
-------- 

(: 	/ 

0 	L(.( 	• 

N.F. RIy,/ Tins 
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No. 221 dated 19-399 and on compit ion of six months my 

Casew  wan reviewed by the CMS/DDRT and p4 declared unfit 

in Jye One as 1st lirernan and thereafter I.was absorbed 

in alternative employment in terms of letter dated 23-12-99. 

That Sir, in consideration of my representation/. 

appeal dated 13-11-02 to go back to previous job as DAD my 

natter was mftrozd referred to the CMS, Dibrugarh seeking 

decision for medical reexamination, my case was thereafter 

considered and on reexamination on 05-02-03 I wqs declared 

i.it for original category. 

ih.it Sic, on being declared fit I made application 

for my absorption in the running uj category as per extent. 

rules, but my said applicatiorxdated 10-4--03, 15-5-03, 

18-9•-03, 8-1-04, 6-6-04 were never considered and no 

proper reply as per extent Rule given to any of my 

repr e sentations which clearly amounts to denial of my 

legitimLitLc claim to join in my original, category. 

.Thot.as your benirign authority is aware of the 

ultimate internal communication to the Chief Medical 

Superintendent dated 16-0-04 seck ui9  furthor clarif ication 

against myabsorption in Running Category was replied vide 

1ttcr dated 18-9-04 wherein it is specifically mentioned 

that nothing has been written in IRMM that a.decategorised 

employee cannot be absorbed in his original 

category if found fit in subsequent medical examination. 

Un-f ortunatty iiiy. case for ab3orpt ion in the Ituuniing Category 

iii the resent: form of not )y-iniq cons iderecl irrespective 

contd... 3 
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of the fact that 1 have already undergone the Diesel 

Conversion Course training and at the time of .regu1ar 

DJ%D running staff I have also performed duty as DAD, and 

hence 1. had to approach the Hon'hle Central Mm'inistrative 

• 	Tribunal for vindication of my grievance by filing the 

Original Itpplicatiori No.92 of 2006 and the Hon 'ble Tribunal 

decided th iitLter on .23-4-06. 011 hearing the matter and 

oci'pw:uwi m:%Lri1s on recordn have came to the conclusion 

Lbat.a fresh conrehensive representation may be submitted 

before your honour within 2 weeks and by the came order 

datec :20-4-06, the l[onble Tribunal was pleased to direct 

your honour to dispose of the matte.r nd hence I file 

this before, your honour to consider the matter in accordance 
with extant rules and to allow my prayer for absorption. 

nclo :- Copy of the Judg'nnL/ 	Yours sincerely, 
• 	'Orc)r daLd 28-4-06 

pa33ed in O.A.No.92/06. 	=(-b& 
•Satya NarayaL-(/I1nde ) 

• 	- 	• 	Sr. Clerk (G) 
under SSF/E/MKN N.F. Railway. 



N;Ex' 	l i. 

'I 
F,•0,,,.• SATYA NARAYAN PANDAY 	 l)ate :28:12.2006 

si: C1.EA.RK (0) 
UN1)ER SSE/ E/MXN, N.F. RAiLWAY, MARIANI. 

The Divisional Railway Manager,(Personal), 
N.F. Railway,Tinsukia. 

l'ion'.blc Sir, 

Re 1: Absorbtion in DAD running stall. 

Ref: Order.datcd 28.04.06 PaSSed by Central Administrative 
Tribunal, Guwahati in O.A.NO.92 of 2006. 

While awaiting a reply frorn your end with regard to my representation 
dated 09.05.2006..Ihave to write to inform you again for the sani.ereason for 
favour of an early reply relating to the aforesaid matter. 

I have already stated in detail as regard to the facts and circumstances of 
iiy case and 1 think itis not at.afl necessary to repeat the same time and again 

I lowever, in brief, I would like to in Iori'n you that (lespite a clear direction 
issued by the learned Central Administiative 'l'ribunal, Guwahatil in 
O.i\.NO.92/2006 (a copy of which was already furnished to you along with my 
rel)rescnt.ation dated 09.05.2006), you appear 10 have dched the said order and 
not, cared to have acted upon. It is a matter of grave concern that people like us 
have always been treated like garbages and little inportance given to their 

ievances. 

I %VOUICI like to remind you that unless the aforesaid order of the Hon'ble 
CAI' , Guwahati is complied with within 7(Sven) days from, the date of receipt 
of my letter, I shal.l be constrained to go in for approria1c legal action against 
you to substantiate my claim at all costs. 

I thcrclhrc, lrvently request you to look into my grievances most 
udiciously and sympathetically and I belief that justice would ultimately prevail. 

f''• 	 Yours Iaithltully., 

(SA'I'YA. NARAY"AN PANDAY) 
I 	 SRCl..J\RK. (0) 

UNDER SSI. / F /MXN, 'N.F.RA.ILWAY,MARIANI 
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r4 ES/752 	L. Offi.ce of the 
Divisional Rilway Manager (P) 

hnsukia, Dated 29/1 2/2006 

To, 	7 
J,7S N. Pandey, Sr. Clerk (G)• 

V 	 Through: - SSE (Electric)/MXN 

Sub: - Absorption as DAD. 
Ret: - Your appeal. dated 26/1 2/2006. 

lrireference to your appeal cited above it isnform you that reply of 
your appeal date&09/05/06 had alread' been sent to you vide this letter of even No. 
dated 24/07/06. However a Xerox copy of the same letter is sent here with for your 
information pleae. 

DA: - As above. 

1Dvisional 	 (P) 
N.F.Ralway /Tiiisukia 

Copy to: - SSE. (Electric)/MXN. He is requested to handover, the letter with 
encIose duly acknowledgeiv by Sri Pandey & the same should be 
eturi d to this offi(".o lr !(COf(l l)leSft 

/ 

Divisional Railway Manager (P) 
N.F.Railway /Tinsukia 

A 1  

/ 

v 
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,AINFI 

Oiik:e of the 
DMioi tl U allway Vtnager (P ) 

l'tnsukla, the 13 April 2007 

W. LZ52  

To 
511 S .N. Pandey, Sr.•Clerk/G under SSEIFJect.IMXN 

Sub Your appeal dated 9.5.06 
and 28.12.06 regarding absorption in the original 

category (Running category). 

Ref :This office letter No.ES/752 dt. 24.07.2006 and 29.12.2006. 

Your appeal dt. 09,05.2006 & 28,12,2006 In connecUon with O.A No. 92.106 lias been 

gone through by the competent authorfly .(DPO/TSK) who has passed the fOflOWing olders on receipt 

of decision from GM(P)/MLG vide his L/t'io. E/170/LCINS/725/06 Dated 27.03.07 

You are presently working as Sr. Clerk (G) under SSE/EIeCt(P)/MXN, N. F. Railway. 

You had been appointed as Cleaner under Estt. of Loco Foreman/Mariafli on 21.07.78 and 

you were promoted to th post of 1st Fireman on 31.10.90. 

You had met an accident whUe performing duty on 21.09.1.996 and remained in sick list from 

22,09.1996 to 15,12,1997 and declared lit to join duty. 

in subsequent occasion you remained in sick list and your case had been reffered to 
CMS/DBRT by Divisional Medical Authority and with proper treatment you were declared lit in your 
original category as 1st Fireman for a period of six months w.e.f. 19.03.1999. 

After six month you were akt eit to CMS/DBRT for reexaminatlOfl and you were found 

unfit for A/one hut fit in C/ one medical cateqory.. SubsequenUY the post of Jr..Cierk/G was offered to 

you and on your acceptance you' hart been absorbed as Jr. Clerk under .SSE.fEICct/ MXN on 

23.12,1999 and promoted as Sr. .ClerklG w.eJ. 1.9.4,2002. 

6. 	As perMaste Circular.25 (Appendices ) para 17.1.4 (photocopy enclosed) 

"In the event of his being deciated unfit an e ipluyee ny appeal to 
a period of 

le 

date 
Officer against 

U1 ou had preferre.I appeal after 3 ( Three ) years and also after becoming pail and parcel of 

1nf)ffi(r riICjOry (i' (Jerk in Electrical dplt ) in whirh you qot ono promotion also So as pet above 
othe 

q  

oriqinat cadre (i.e. Ptninq category job). 41 

7. 	You iave tepteiitd as per directives of the Hon'ble!CA r/Gi - LY. The mailer has been exriilned 

as mentioMcl above ii details and it: is observed that your  apIl for your bsorptiOl1 .  in Running 

categories (In original post) can not be c;onsldered in light, of the circular and the rensofls as 

mentioned above.. 

For eaa~y M 



Court 

officer 

P1ST. - KAMRUP. 

IN THE CENTRAL A1Mi11NISTRATI E TRIBUNAL: 
CUWAJiATI BENCh AT GUWAHAJI 

O . A. No. 200 of 2007 

S 	Sri •Satya Narayan Paudey 
..AppUcant 

Union of India.& others 
RespondeUS. 

IN.DKX 

SL.N. 	PARflcULARS 	 PAGE NO. 
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	 11 
Annexwe —E 	 12 
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13 
. 	. 	Annexure - G. 	----------- . 	14 
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15 

Annexur.. 	--------- - 	16 
. 	Aitnexuxe —1 	.. 	17 

Fi]edby, 

iOh4 
Advocate, Guwaha!i 



DIST. - KAMRUP. 

IN, THE CENTRAL ADMINISTRATiVE TRIBUNAL: 	§ 
• GUWAHATI BENCH AT GUWAHATI 	 lu 

O.A.NO. 200/2007. 	 •. . 

SRI S&TYA NARAYAN PANDEY 

-Vs- 
THE UNION OF 1NDJA& OTHERS 

SPOE. 

WRITTEN STATEMENTS ON BEHALF OF THE c±. 
RESPONDENTS. 

The Wrilten stalements of the Respondents we as 
follows:- 

That a copy of the Original Application No. 20012007(herein after 
referred to as the" phcation' has been served upon the respondents. 
The respondents have gone through the same and understood the contents 
thereof. 

That save and except the statements which are specifically admitted 
by the respondents , the rest of the statements made in the application may be 
treated as denied. 

That the statements made in paragaph 4.1 to the application the 
answering respondent has nothing to comment and the answering respondent 
further begs to submit that as per office records of Shri Satya Narayan Pandey 
it is seen that he was initially appointed in the Railway services as a cleaner 
on 21.10.1978 in the scale of pay of Ks. 196 - .2321- under 
'Locoforeman/Mariani in Tinsukia(TSK) Division: He was promoted to the 
postof 1 Fireman on 23.08.1990m the pay scale of Ks. 950 - 1500/-. 

That as regards the statements made in paragraph 4.2, 4.3 & 4.4 to 
the application' the deponent has no comment at all unless contrary to the 
records. 

That the statements made in paragraph 4.5 & 4.6 to the application 
are not true and the same are not admitted by the answering respondent. The 

- 



• • 
2 

answering respondent begs to state the applicant has intei!ionaUy 

cunningly suppressedmany material facts. The fact of the C3SC is that inthe , n4~ 

year 1997-98 due to the closure of steam Loco-Shed / Mariani, all the 

!Fireman and 2nd  Fireman were declared surplus including the applicant. As 

a rsu1L the applicant along with other 	I 	Fireman and 2uid  Fireman were 

ordered for transfer to Ahpurdwar Division to work there on utilization basis 

vide office order No. E/21011(M)/Trans , dated 05.08.98'But instead of 
- 	 carrying out the transfer order the applicant again reported sick for the second 

time on1L08.98 and remained on sick upto 19.03.99 (i.e., 221 days). On 

• 	19.03.99 the applicant was declared fit by the Railway medical authority in 

the same iftedical category i.e. k-I to work as fireman subject to the conditIon 

for review of the same after six (6) months. As the standard of the job mainly 

confined to safety category, which requires special Medical examination after 

• 	regular interval of aforementioned specthed period during the service tenure 
ofastaffinviewofthefactthatmenholdiflgthiSpOStfUfltt2iflsCauh1ng 

passengers. The employees holding these categories of post, who are miry 

concerted with life and safety of the people traveling by train, cannotiIowed 

• 

	

to perform if they are foundunfit in the medical Category A-I. 

The apphcñt resumed his duty on 20.03.99 and after resumption of 

duty the applicant was again directed to carry out the 	f& order in 

Alipurdwar Division vide office LINo.ES1752, dated 08.04.99. Lastly the 

applicant was sp, ared on 30.05.99 by his Sr. subordinate to carry out his 

transfer order . There after the applicant was returned back by the Ahpurdwar 

Division, for his final medical examination due in the month of Septenther, 

1999.The applicant was directed to attend Chief Medical Superintendent I 
Dibrugarh for his medical re-examination vide Loco FonnMariis. L / 

No.LE /9 dated 19•.09.99 As a consequence of medical re-cxatnination, the 
applicant was declared uitht in the medical category A-i and fOund fitin the 

medical categOlyC-Ivide Medical Certificate No. 155 dated 22.9.99 
A. cOpy of the office order of DRM(P)ITSK dated 05.08.98 & 
08.04.99: are enclosed herewith and marked aS Annexure- A &. 
Annexure- B. 
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6 	That in regard to the statements made in paragraph 4.7 to 	e 
application the answering respondent has no comment unless contrary to , 

the record. Alter medically de-categorised from dw post of F,Man which is 
b 

a safety category. post the applicant was offered for redeployment in a 
anon saf ty category post of Jr. ClerkIG in Electrical Depathuent and on his 
acceptance the applicant was absorbed and encadred as Jr. Clerk under 
SSE/ElectIXN 	dated 	23.12.1999 on his existing pay '& scale and 
promotedto the post of Sr. ClerkJG.'w.e.f. 19.4.2002. 

I' 

7. 	That in regard to the statements made in paragaph 4 	& 4.9 
to the applicationthe deponentbegs to state thatthe applicaniafter about3 
years 	of his service, as Sr. Clerk 	preferred appeal to the concerned 
authority for re medical check up wherein he was found fit in original 
category of All and further he was advised to allend CMSiDBRT for re- 
examination after interval of six (6)months 

That in-rely to the allegation that averred in paragxaph 4.10-
to the application the answering respondent begs to submit that in terms of 
Para - 17.1.4 of master &cular no.25 (Annexure-D)," In the event of a 
staff beingdeclared unfit, he may submit appeal to the Chief Medical 
Offic& against, the Divisional Medical Officer's decisioiiwithin a period of 
seven days from the date of $verse report by the Divisional Medical 
Officer".. But the applicant had appealed after lapse of three years and also 
after becoming part & parcel of anothr seniority unit/group i.e, after 
absorption/redeployment in the category of clerk in same grade (i.e. in 
equal pay scale) in Electrical departnient in which the applicant got one 
promotion also.. Previously he was working in the category. of Fireman in 
Mechanical Department. So as per the above quoted rule the time limit for 
appeal had been elapsed as per Rly. Medical Rule. Hence-the applicant's 
claim for his parent's post of F/ Man is not sustainable at all. 

/ That the statements of allègatibn made in paragraphs 4.11 
4.12 & 4.13 are not totally acceptable . Several ,.correspondences and 
communications have been made with the higher authority ie General 

I. 

I 
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CIO 

Manager (P) for clarthcation•& final decision onthe subject matter vide 

the office letter No. ES/752 dated 6/-12-04, ES!752 dated 21.7.05. ES/752 
dated 02.12.05, ES/752.. dated 03.01.07 & ESI72 dated 13.02.07 
respectiviy upon the representations filed by the app1icnt before and 
alter the tiling of O.A. No. 92 of 2006. 

Copies of the letters dated 6i9-1204 7  2i.705,02..i2.05, 
03.01.07 '& 13.2.07 are end osed hereh and mked as 	S. 

Annexzue- C. D, E,F, & Grepective1y; 

10. 	That it is specifically state&that as per directives of the Hon'ble 
Tribunal/GUY vide order dated 28.04.06 passed in O.A. No. 92106; the 
applicant represented for bisabsorption in the category of 1st FireMan to 
the Rly administration and he was clearly replied by the administration 
that he can not be absorbed in his original cadre Of I st  Fire Man after 
considerably long gap of about 3 (three) years where he was promoted to 
the post, of Sr. Clerk after redeployment in Electric Department which is 
against extt prescribed rules vide letter dated .24.7.06 ,9.1'2.06 and 
13.4.07 respectively.. 

• ' 	Copies of 'aforesaid letters dated 24700, 2.12.06 & 13.4.07 
are enclosed herewith and marked as A unex sre- if I .& I-
Eespectively. 

Ii. 	That the statements 'made in paragraph 4.14 are not admitted 
and the sanie are denied by the answering respondetti. The applicant was 

clearly infOrmed highlighting the grounds of nOn-admissibility,  of his 
claim of absorption in his previous cadre of 1 Fireiian vide office letter 
No.ES/752 dated13.4.:07 . H ence the allegation set.forth in the application 

that thëRly administration has not cleared the original portion of the 
case before GM(P) /MLG. 
12. 	.. That the apphcnt had not submitted apeal for re medical 
examination within the stipulated period of time. He was declared tht in 
the medkal category of A/l w.e.122.9.99 vide CMS/Dibrugarh Medical 
Certificate No. 155 thted 22.9.99, but he submitted appeal for his 
remedicalexammation on. 13.11.02 which was n:ot within seven days of 

LI 
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his medical dc categorization Hei'ce the 	of the applicant at belated 

stage has no force of law. 	 • 	 • 
That the submissions made in the grund portions are baseless 

and not admitted by the respondent and the same are not sustainable in iaw.  
The applicant is not entitled to any relief as claimed by hir. The application 
is not maintainable at all and liable to be dismissed. 

Thattherespoñdent hasnot corrnniUednyinfirrnity, 
illegality and irregularity in passing the order dated •13A.07 and as such the 

interference of the .Hon'ble Tribunal is unwarrented for the ends of justice. . 
That the application filed by the applicant is baseless and 

devoid of merit and as such not tenable in the eye of law and liable to be 
dismissed . 

That the answering respondent begs• to submit that the 
applicant was communicated at various tines that heis not entitled to get his 
previous/parent job owing to his medical dc categorization.. He has not been 

working in his previous job of 1: Fireman, he is presently working in the 
cadre of clerical job wherein he has got seniority and also got promotion in 
higher pay scale 	• 

That the respondent craves the leave of the Hon'ble Tribunal to 
produce some relevant documents at the time of hearing of the case. 

That in any view of the matter raised in the application and 	- 
the reasons Tset forth thereon there cannot be any cause of adoxi against the 
respondents at all and the application is liable to be dismissed with cost. 

In the premises aforesaid , it is, . therefore, 
prayed that Your Lordsiiips would be j•leased 
to penthe the records and after hearing the 
parties be pleased to dismiss the application 
with cost. And pass such other orders/orders as 

•  - to the Hori'ble Court may deem fit and proper 
considering the facts and circumstances of the 
case, and for the ends of justice: 

'And for this the humble respondent as in duty bond shall ever pray. 
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5 -VERIF!CATIO.N 

-• 	.. 3 .)eAJ 	. resident - of . . .jV 	•r• •• 

atpresenwngasthe..-éo.naI.' 

A',io7DuL dtcii, 2WI2WatI being 

cten-ariddu1y authorized to sign-this verificaton dbereby 

• solerni1y - ffirm and 'state that the staiernertts- made in paragraph 

Ito 12 are truetomyknowledge andbehef, andtherestsaremy 

humble submission before this Hon'ble Tribunal. I havenot 

suppressed any-material fact. -. - 

- 	- 	• 	:Arid,I sign this verification on iis.7':..day of 

.,.2007atGuwahati. 

Sr. 61VIS Ona Perjnnd .Om 

I.F. tUy. TINSUIUA .  - 	- - 
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4 
-. 	 OFFICE OF THE 

DIVTSIOUAL RA.ELWAY MAt)$ER(P), 

	

. 	F. RAIl 	/l'IUKtA 

• 

	

	 in partj& rnoiflat-.1,ci Of this of fj.co O 	NO El 
- 2aO4/()/Tra 

 
dt. 01-4-I998 	V,.S 

Pt.1 dt. 	 the .fo11ozng 4wiior most Burplus dies 1 ticair- 
c4 Xat PiQafl ae hcieby transfecr& to APA' diviion on the aare 

,- teand ccndLtJoa as 3ajd down in the earlier ofjce order NO. 

	

• E/210/1/(m)/ trans dated 01-06-1998., 	 -' 	•; 	• 	- 

Thii- iq incont4natitaq to order. o. the. 	0.ap4,  7fl4. btC) 
"ied '.,ide thi 	oflce orcer .  NOk/21O/b/(M)/ trans, 	24-069 

' 	2407'-98 repo'ely, 

Ne 	Of the staff are, wrraned in ordet g-Z osniority. 

TI:JT 
1 .Sri MZidU1Kri1j::da.& çupta, Iae'eian/ 	i" 2, Suknar -do- 

• ...1, - - Md, Saj,:. 	. 	:. 	• -. 	-do- -.-- 

c. Gohain TSK. 4 W  ahat }Itwaath 'dO L14 
' DjS3--ora, II d0 M.'<4 

7 	. , At% 	OgOI "do-  8• 	: Yhmkan, . 

9 . 
.•• .jQ... 

do- LLo. L1.,N I3ad. 	. 12,* RnJjt Kzy, .-co- T$K, 3.3U  P. Ce teka 
Nila gatt.3ak  
jL1961 Kntt Achorjee, dO TSK 3.6.' 

17,tl 
th'sh C±i. Gohajr "60° TSK.* 
Puma gata Bora, -do- t4Xo.- 

" C.nt isn Gogat, -'do-  MXN.' I9, oiEp c -do- TSK.c 20.` -Uurcni Gcriajn, io- MX.k 
S "6u- 

22 - 0  P. N .  Borah , -do- Mft 23 Hai etdjn -dc-  fv)w ow~ 24 * 11  Sahalouddin )hmed. - do- MXR$. 
26," 

Atul oh. Saikja 
Prafufl. 	Sajkja

1,
if 

-'do- TSK., 
27,.' PrQtiode sajkja4, 

-do- 
' 	-do- 

TSK. 
M)ai. 

26-U,  
29r' 

uioj&1 Sarkar1 -do-' LW., 
SO,." 

S0 	'T. 	u1deyo,,: 
Jiban oh • Ray. 

-do-' M)N.& 
3 . 31a 1 oh 	1., 

O• 
-do-' 

RT. 
32 cnftI-war Dasj -'do-' TSKa 

5' 

JL 

, A VO 
tt 

- 

	

oI.o 	
tci 0t11ce141 

jtt. PcrsOfl 

	

b• 	way 	
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Of 

V 	 . 	 Djvjajonaailway Mange(P). 	
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No.E/2104/(jL)trLds at. 	 J 

'Copy fo 	ded ±orir 0) atLb' n€be.ai.j 

1. cM(r)/Mi. 2. ?JV(4)4'LG . 

. Sr. fl.O/APD3. 6. O/rSK. 
- V 	 9.0r. Sec. 1RM(t4)flSK1O.Sr.,(L0C0fl5 	&,I1 

. Sr - S.E.lC &w)/DB 	They re dv ised to .  spae the 
nemea staff 1Jmedtate3.y.:&VaU tho tLf as.menti-ond *bcve, - 

should be advised tO report to AME/NBQ.WLth in 15 day3 certaifl 

V 

	

	
They should confirm, their action tOVthiS11• PaS8.V5e.ti0fl at 

of fLoe for j05ujr q'duty)&ss(A1i 2n6 láss)Ex. their Hd.QrS. 
to NQ 12. 	ILat.f ice.3. 	 (Through  

shed incharg)4CPIVfrSK. 15. Ccwenor.F.RM 4DO ket. 

	

tSK divi.sii. 46 t ,iBS. 8l Secy. NJ.R.E9. AtSK 11OCVENOR 	V 
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( i, &S/75 •  

: 	F1'ty 

Offico of tho. 
Divi. .U.ni1wiy 

law 

U1or(d J'.utGor(}), 
.a1igtnn. 	 - 

(For 1 ,orsen1 attati.0 of Shri IL .ivu, I4C/Ij4j), 

Sub Ibrjt1n in £unnth; cntøry. 

Snrt 	nrvyrn i -'ey, 
sustaino' thury on i10 	x0ica1iy 	iro unfit In 41 - 
Q'IMU' s unfit cortiticeto kb.135 34t. 
he wt,s t.L sortvin 11oct. Dcrptt. is Jr. Cl cr.c1  G' on his 	itir 
pay m ' sciQlou latox'on he is pxot,o" 	Sr Glork' U On 
cf Shri 	wiay, rio'icnj wa 'onoho t foun fit in 1'.iic3. 
catcorj /1 vi0 Glls/WRTIS fIt cotU fiit N.,55 t.  

i'ei Siri 	nay hs 1:p]i o 'for roturn btck to his  
foror catqorj 1.0. as F/an!D In rinnin: iO•  16 thoro is no 
nstructin cOhr cut futAo lino roCar-3 inG rotum back of borho 

n0ic1 0cRtQ;.risO' staff in FtL'J} cr 	on from At iai1woy fbtr. 
it is thorofiro rOquosto. to iS5UO c1rifIcntion thtt whothor Shri 
S.atye Nar.ym }icy, ..çIst. '/ii tnr SS (L 	)/FXN nci r, G1rk' G' 
iror S (ocL /J•XN cm to roosIl?RtoA as F/1'im/DM in runtiig s1o. 
/tFuh his na'io hhs bocrt Struck off froi his oriGin1 SQIerity of 
F/lm suo to absrj.'ti.n/ro opjyit(it In ait.omntivo cato16ry/Lost t 
now nis soieritP is asiL:no in the 	istrit]•  GrfMo of 	oct, Doptt. 
In this rqar 1arif'icatien was also asi.oel f',m CE/ii.T fron oictd 
iroint of vio, kc,raIng1.y. .s/m.r hts :-iven his rnOLca1 vows vi0 
nis lottor I46.if/219/1 ot. 18.9.04 (ry xicje3O). 

Ko - 

J6  . thhaLi a ) 
lvistonaj For*nno]. Officer, 
N. . Railvay,. 1nsud. 

VA 

• 	cTf 	d11t11 
e10 	. ff'41 

•Azstt. 	.rueI (ithcet4l 

•
bT.F. 1jIway, Tinsukia 
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N. F. RaIlway 
Office of the. 

bwLPoilwoy Monoger (P) 
Tjnsukjo bi.21.7.05 

No:-E5/752 

Th. 
General Manager (P) 
Mabgaon N.F.Railway 

(For Personal afl'erition of Shri N. Mishr, SPO/MechJMLG) 

Sub;- Absorption in the original cotegry (1.unning category) of 5hr 
5.N.Pandey cx Ab/Loco/ MXN now redeployed as clerk  in 
Electrical depth due to medical decategorization. 

Pf:- Your letter No .E/283/MISCJM/2004 dt 28.04.05 

As desired vide your letter cited above The following documents arc 
enclosed here with for your further disposal please. 

Copy of the finding of Medical B.oard held on 22.9.99 (Annextire-A & A/i) 

Copies of appcak of Shri Poney (Annexurc-B/I, fl, Ill) 

Copy of the memo for sending the case for special medical examination to 
Medical authority. (Arinexure -C) 

Photo copy of the medical examination Certificate issued from the office of 
CMS/bBRT. (Annexure-b/I, U, Ill) 

End. :9(nine)pages. 

rJ ~ rl ~ 
1 

• 	. MI 

Att. 1'ct.c..hI 

N.F. RaAiwy, T=uLla  

0<  

(R.L.. Bh9at) 
APO/L/TSK 

For bivliaiIway Manager (P) 
N.F.Railwoy Tinsukia 
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	 ~)Ix 
r .ATh\VAY. 

72. 

I o. 
(;eneral Manager (F), 

. . KiIway, MaIIgaon. 

(ffie oft!w 
I )i 	•I'•.i I w:IV Ivlaiizji'c:i ( i'), 

I 	'ii:t. 
Daid: A 1  

Sub. Absorption orLgItIai etk401 (iuflfliflg eat.g'r' of mi S.N.Piidy, 
Ex. I) JYLoc"MXN now rcdcploycd as cicrk in Electrical ckpit. chic 

I 	1.1 	ii:I" 	it'risUt;.!iI 

Ref: This offle Ieiir N.TS752 di. 21.7.05 

As usiicd 	\ i,i 	id let 	l 	. 	 i( 	i 21I;14 dt. 2 u4.P5 	I 

	

1" 1 -tir crd v!LC rcfcrcncc as 	hut no rcIv hs vct ln received by 

on!na caicgoty kunning catcgoly) of Shri S..Pandcy. Ex. DAD:M.XN n0.\ tedeployed as 

i ccrcal dcpi. Thk is kn i ['NM 	'viih 	M! TSK. 

'ii. 1.. hteai 
APO. 1. TSK. 

For DivL Ra:Iwav Manager (P) 
N. r. Railwa , 	 ukia. 

$ 
.' 

\ 

—4 ~q ~Jjj 	
if ' 

PjI.aA1wb L 	I 

-n 

I 

/ 

b. 
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!'iORTHEAST FRONTIER RAILWAY. 

Office of the 
Dirt. RJy. Manager (P), 

Tin.sukia. 

No.ES. 752 	 . 	 Datc: 03.01.2001. 

t\I(P)MLG 
. F.Rv. 

F.r nd 	of Siui J.Rabid. SPO'M1i..ML(j). 

Sub:- Ahsrption in the onwnal category ( Running cafeonrv) of Sun 
S.Y.Panciey, Ex.DAD.toce.JXN redeployed as Clerk in Eletric1 
depinn,eitt duc to itdieaHv daieoiizatun. 

R- llüs ifli Iir No. ES. 752 di. 06.12.04. 21.07,05. 02.12.05 & 
24 .07.fli. 

P!as. r:f.r to this ofliec 1ettr cil.d a.boo and alrangé to i.ununicatc your 
decision at the cartic'i please.. ihis is an aczcnda item otN.F.Rlv. Mazdoor Union at (iiconai 
level TSK. 

(R.L.BIIAGAT) 
APO-LIFSK. 

For Dii Ply. Manager (P), 
N. F. Riy. Tinsukia. 

Ctpv to:- C'nv..not. N.F.R. M.izduoi' U ionTinsuka diiion iNTSK li 
nlease. 

For Dix..  
__-- 	 N. F. Riv. Tinsukia. 

-( I / 

— " 

l

n3 t 	- 

. 	
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AAwi)cmI.' q 

No. ES/75&. 

To 
GM(P)fMLG 
NF Railway. 

N. F. Railwa 
. V

~ 
Office of the 	j , 

t}ivl. rtiy. Managcr(P) 	' 

Tinsukia. 
L)atc: 13.02.200 

(for prnoaaI allenhion qf Sri B. Sljar,na, AFO/Le.?aI Ccll/MLG) 

Sub :- AJmti.aflJ1e prj2jiial caIc.orV (Runr.inciLtetOfV Sn..1Lifld.LE 
MXi rcdcploycd ag_CCLk 1ilc.cJ 	 eisLu1 hcy AL 

dccatcgorisation. 

A legal notice of Sti Indrajeet Das, Advocatcll{Y in connection of JudgmcuI 

dtd.28.04.06 passed in OA No.92/2006 by the CAT/GIfl' has been received in this office nit 

09.02.q. 

One Sii Satya Narayan Pandcy (1Lx-1 at Fireman) now Sr.Clcrk(G) under SSE/ElectThl.XN 

afier decategorised due to medical unfit, dect3red by the Medical l3oard had prefered the OA 

No.92/06 at CATIOHY. Direction was gjvcn to the applicant to submitte a cotnprChCflSlVC 

representation in the ii) dL28,04.06. (.C..Oe 7 

Rcprcscntation was submitted by the applicant as per direction of the CAT!(iH' and the 

reply was also intimated to the apilicant vide this office 1c.tcr No.ES/752 dt.24.07.06 tliroijh 

SSEticeVLXN wid& a specific period of 03(three) months In the same connection it 

again conlumed to him vine office letter No.ES/752 dt.29. 12.06 through SSEf1leCIi' IXN 

In this regard copy aiso issued to SPOi14ecltiMl.6 for his infutrna7.tton rd ltuilier 

dipa1'ntflictiOn etc. but no reply has been ECCCjVCCI by lii.s Office till date. C ccP7 .'_ 
In view of the above, it is rcqucstcd to send your decision/instruction in the ahrw case at 

the earliest. 

End, :-(l) A photo-copy of Advocate Letter dtd.01.02.07. 
A photo-copy of 3D copy dtd.28.04.06 of OA No.92/06. 
Comprehensive representation dtd.09,05.O 
This Office LJNo.ES/752 dtd.24.07.06 & 29.12.06 to the applicant. 

This office I JNo.ES/752 dtd.21 .07.05. & 24.07.0/I to N. Mishra. SPQfMech/Ml .( G. 

( R. L. Bliagat ) 
AJ.'O-IitSK 

for Di1, Rly. ManagetiP) 
T'.T Railway. Tinsukia. 

- 

	 Copy to : S1'(YMcchI. -' for kind information and n/action please. 

- 	

for Dtvl. Rlv. Maicr(') 

4i 
	NF Railway, Tinsukia. 

.,., .,.-...'. 
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¼ 	 U. F. iiuLWAy 

No.ES/752 

pot  
Shri Satya Narayan Pandey, 

NZ,w Sr.Oerk(G)/MX3l, 
Through, S.E. (Uefct)/MX?'4. 

Office of the 
Divt Railway Manager(P) 

71nsulda,Dated:24.07,. 

Sub : An appeal for absorption in original category of DAD Running salt. 
Ref: Yoappj?caoi cte Nil. 

Since you have been medically de-categorised from the post of F/N;in which is a 
safet',' category post and re-deployed in a non safty cateo-y and thereafter once again 
declared inedklIy Ill. Lu the uriind c1uory i.i1. F/Mwi but sInce there is no spiciflc rule 
regarding return back to the origiaril post such re-deployed stIt the mailer has been reterreJ 
to GM(P)/MLG for clariflcation vide this office letter of even Nc. d t. 06.12.01, 21,07.05, 12.05. ils decision is sUil aWdilLifig Iron, HQ. 

In view of the above this is indisposaf of the order on OA No.92 of 2006 ut Hon'ble CAT Guwahatj. 

/
G 

/)6 I]/TSK. 
For DM. Railway Manager (P), 

N. F. Railway,Tinsukia. 

Copy to: 

1) SPO/Mech/MLG for informaon. This is in reference to this office letter 
No.ES/752 dt. 06.12.04 fcflowed by reminder dt. 02.12.05. In this regard 
GM(P)/MLG's letter No.E/2B3IjjscJM/2(yJ4 dt. 28.04.)5 may please be 
connected. 

For D2 2  
AA N. F.  

\ 

.tt. 	. 	. -. tjflh.0 

N.F. 	Tinui 

'- 
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- ES/752 

To,  

f 

N.F.Railway 	 f4t 
- 	- 	 Office of the 

I 	- 	. 	Divisional Railway Manager (P) 
Tinsukia, Dated - 29/12/2006 

Sri S.N. Pandey, Sr. Clerk (G) 

Through: - SSE (Electric)/MXN 

Sub: - Absorption as DAD. 
Ref: -Your appeal, dated 28/12/2006. 

in reference to your appeal cited above it isnform you that reply o' 
your appeal dated 09/05/06 had already been sent to yovie this letter of evn No 
dated 24/07/06. However a Xerox copy of the same letter is sent here with for your 
information please.. 

DA: - As above. 

.'.\ 

( Divisional aiIw4.1 anager (P) 
N.F.Raiiway /Tinsukia 

Copy to: - SSE Electricj!M:x: 	He is requested• to handover the :eter w:r. 
enclosure Culy acknc :edgea by Sri Pandey & the same should be 
returned to trus office fc., record please. 

r 

tv;5. 
 tAi 

.- -.z ., • 

vtt, 

Divisional RiIwk •anao'r (P) 
N.F.Railway/Tinsuk;a. 

/ 
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N.F. RAILWAY 

Office of the 
Divisional Railway Manager  (I)) 

Tinsukia, the 13 April 2007 

To 
/ . Sri S N. Pandey, Sr.Cledç/G under SSEElect./Myj 

tLXL 

Sub Your appeal dai.cij 9.5.0 and 28.12,0 regarding aborptlon in the original 
category (Runnjg .ategory), 

Ref This office letter No.6/752 cIt. 24.07.2006 and 29,12.2003. 

Your appeal cIt. 69.05.2006 & 28.12.2006 in Connectjon with O.A No. 92/06 has been 
gone through by the competent authotity (DPO/ISK) who has passed the following orders. on receipt 
of decision from GM(P)/MLG vkfe his 1/No. E1 170/LC/NS15105 Dated 27.03.07 

You are prasenti Working as Sr. Clerk (C) under SSE/Eiect(p)/tix,, N. F. Railway. 

You had been appointed as Cleaner under Estt. of Loco Forenlan/Mariani on 21.0.78 and 
you were promoted to the post of 1st Fireman on 31.10.90, 

.3. 	
You had met an accident while performing duty'on 21.09.1996 and remained in sick llt from 

22,09,1996 to 1512,1997 and declared fit to Join duty. 

In subsequent occasIon you remained In sick list and your case had been retered to 
CMS/DBRT by Divisional Medical Authority and with proper treatt'rlent you were declared 

tir in your original category as 1st FIreman for a period of six months w.e.f. 1903.199. 

Alter six month you were again sent to CMS/DL3RT for re -ex.alnjflatloi, and you were foun'i unflt for A/one but fit In C/ one medical category, Subsequent,'y the post of Jr. CJed'G was offered to you and o, YOathnr,e you had been absorbed as Jr. Clerk under SSE/Elec' 23.12.1999 and promotedj 	ClerlQG .w.e.f, 19.4.2002, 	 MXN on . 
As per Master Circular 25 (Appendices )paral7.j.4 (Photocopy enclosed) 

'In the event of his being declared unfit an employee may appeal to the Chief Medical Officer against 
the Divisional Medical Officer decision within a period of 7 days from the date of adverse report by Divisional Medical Offlcer. 

But you had preferred appeal after 3 ( Three ) years and also after becoming part and parcel of 
another category (i.e. Clerk In Electrical deptt.) In Which you got one promotion also. So as per above 
quoted rule, the time limit for appeal has been lapsed and you also became a part 

of another cadre. In this circumstances you cannat be sent for medical examination as per the rules meant for your 
original cadre (i.e. Running category Job). 

You have represented as per directives of the Hon'ble/CAl/GHY The matter has been examined 
as mned above In details and it Is observed that your appeal for your absorption In Running 
categories (in original post) can not be considered In tight of the circular and the reasons as menUoned above. 

For Divil. allway fndjLr 
N.F.Railway, Tfhsukja 
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In the Central Administrative Tribunal 
Guwahati Bench: Guwahati 

In the matter of 

O.A. No.200/2007 

Shri Satya Narayan Pandey 
Applicant 

Versus 

Union of India & ors. 
Respondents 

-And- 

In the matter of: 

Rejoinder filed by the Applicant. 

The Applicant above-named MOST RESPECTFULLY begs 

to state as follows:- 	- 

1. 	That the applicant states that against the 

Original Application No.200/07, the respondent No.1, 2, 3, 

4 and S have submitted joint written statement wherein it 

appears that while replying the averments and statements 

made in the application, respondents have raised some 

imaginary fiction not based on any fact not to speak of any 

record nor even supported by any extent rule and hence 

reiterate the facts and grounds stated in the original 

application to substantiate his claim. 
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That the appli 	-states—that--th espondents 

although replied all paragraphs they have not projected the 

actual position of extent rule and as such the applicant 

submits proper and actual facts supported by extent rules 

to substantiate the claims. 

That with regard to the statements made in 

paragraphof their written statement which is made against 

paragraphs4.2, 4.3 and 4.4 of the Original Application, it 

appears that the written statement is filed without 

verifying any records available in the office for, the  

respondents expresses that they have no comment at all 

against paragraphs 4.2, 4.3 and 4.4 of the Original 

Application unless contrary to the records. 

That the applicant categorically denies the 

allegation leveled and the respondent in paragraph S of 

written statement and reiterate that while he was released 

by doctor to resume duty of the post he held, he was 

allowed to perform light duty as per doctor's advise for six 

month vide letter dated 11.12.1997 addressed to Sr. DM0 

from M.S. DBRT. In the said letter it is mentioned that he 

is to repent after six month for necessary check up. 

That the applicant states that there is no 

suppression of fact, the applicant was allowed to perform 

a 

( 
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only light duty since 16.12.1997 and not allowed to do any 
• 	 . 

job relating to l Fire man which require to serve on 

engine in running side. 	 - 

After completion of six month when the time for 

review by medical was due, the applicant informed the 

Section Engineer and accordingly on 11.08.1998 he was 

directed to report the Railway medical Authority. And as 

such there is no cunning attitude nor any suppression of 

fact and not to speak of defying any order of the authority. 

It is mentioned here that on release., the Medical 

Authority, vide discharge certificate dated 31.08.1998 

intended to know the nature of job he performed for he 

was to be declared medically fit/unfit for the job. 

Thereafter, on 01.02.199.9 the respondent No.4 

in reply to letter dated 28.11.1998, asked the Sr. 

Divisional Medical Officer Moriani to furnish final 

medical recommendation to accommodate the applicant in 

desk job or alternative sedentary job. 

But the applicant could not be provided any 

desk job or other light job irrespective of his health 

condition resulting from a trauma due to fall from engine 

for, Sri Pandey was not medically decatègorised till 

01.02.1999 and subsequently he was declared medically fit 

in original category for six montli vide letter dated 

19.03.1999 by the Sr. Divisional Medical Officer and 

thereafter on 30.05,1999 he was spared to report 
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Alipurduar 	Division 	Aiy~id4l 	of hisdetiorate 

health condition. It is to mention here that vide letter  tw 

01.02.1999 the Divisional Railway Manager (P) expressed Cf 
his inability to provide any seden4ary job until and unless 

he is de-categorized. As such there was no malafide 

intention of the applicant in not carrying out transfer 

order. 
I" However 	on 	04.06.1999 	the 	Sn.. Divisional 

Mechanical Engineer, Alipurduar Division returned back 

the applicant to Moriani as he was not fit for running job. 

In the said letter it is also mentioned that after review 

examination if he is declared fit he may be re-deputed to 

the Division. 

Copy of the letter dated 11.12.1997, 

discharge 	certificate 	dated 

31.08.1998, 	letter 	to 	the 	Sr. 

DMO/MXN dated 01.02.1999, fit 

certificate dated 19.03.1999, transfer 

order dated 3005.1999 and letter of 

returned back dated 04.06.1999 are 

annexed as Annexuures-R 1  R2 , R, R4 , 

R5  and Rr, respectively. 

5. With 	regard to 	paragraph 	6 of reply 	the 
applicant discloses that during this period applicant 	was 
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taken back and absorbed in alternative jo as r. lerk (G) 

in Electrical Department in Scale Rs.3050-4590/- vide 

order dated 07.03.2000. His pay in alternative job as Jr. 

Clerk (G) in Scale Rs.3050-4590 is fixedon Rs.4590/- ± 

1377/- P.P.• w.e.f. 11.02.2000 in reference to his pay.  
4590/- plus 30% MA. The personnel pay of Rs.13771- was 

to be absorbed in future increments of pay. 

It is worth mentioning that fixation of pay in 

alternative job is vetted by DAO/TSK. 

That it is mentioned in paragraph 6 of the 

written statement in reply to paragraph 4.7 of the Original 

Application the applicant was promoted, to the post of ,  

Senior Clerk (G). in the scale of Rs.4500-7000/- ..vide order 
dated 19.04.2002 and the applicant's piy was fixed at 

Rs.6125/- ranking him as senior most. In the said list Sri 

.Srimanta Das was ranked 2, i:e., juth.or to the applicant 

But in the next promotion to the post of Head' Clerk the 

applicant was supersede'd by Sri Srimanta Das and in that 

regard the applicant submitted representation for 

promoting to the post Head Clerk on 17.03.2004 followed 

by another representation dated 22.04.2004 which was 

duly received by the respondent, but couid not yield any 
result.. 

Copy of the office order dated 

07.03.2000, 	office 	order 	dated 



4 i 

19.04.2002, seniority ht and the 

representation dated 22.04.2004 are L 

annexed. as Annexures-R 7 .. R8 , R9  and 

R10  respectively. 

6 	That with regard to the statements made in 

paragraph 7 of the written statement in reply to paragraphs 

4.8 and 4.9, it is stated that since the applicant's injury 

and remaining on sick list of DMO/MXN from 22:09.1996 

till 22.09.1999 being the date of declaring unfit in Aye one 

as Fireman but fit in C-one in edentary job or desk 

duty the applicant was under treatment and as stated above 

was often declared fit on review medical examination. 

From the internal communication dated 14.02.1999 

addressed to CMS/DBRT from Sr. DMO/MXN as informed 

to the applicant, it appears that till 14.02.1999 he was not 
medically de-categorized. 

However, since the de-categorization and his 

absorption in alternative job with pay protection + 30% 
M.A., on 21.06.2000, the applicant made an application to 
the DRM(P)/TSK for grant of compensation under 

workmen compensation Act 1923. Thereafter, on 
11 .07.2000 he was spared to attend CMS/DBRT for check-

up and issue of loss of earning capacity and the same 

procedure continued by exchange of letters dated 

30.08.2000, 09.10.2000, 14.12.2000, 08.02.2001 and 

ultimately on 12.06.2002 the . DRM (P) informed the 

I,.,) 
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applicant that his claim of compensation is not a missible 7 
lee 

since on being declared medically fit for the same category 

and resume accordingly. 

1 
Copy of application for grant of 

compensation dated 21 .06.2000, letter 

to CMSIDBRT for sparing of the 
J4_ rJ944- 3. 02.2.00 

applicant dated 11 .07.2000,,letter to 

CMS/DBRT dated 09.10.2000, letter 

to S.E. (Elect.)/MXN dated 

14.12.2000, letter to CMS/DBRT 

dated 08.02.2001 and letter to the 

applicant dated 12.06.2002 are 

annexed as Annexures- R 1, R12 , R13 , 

R14, R1 , R16  and R17  respectively. 

7. 	That the applicant states that by this sott of 

whimsical activity of the respondent, the applicant became 

puzzled with unforeseen pleasure of going back to his 

parent department 	which 	resulted to 	file 	a fresh 

application for medical re-examination and as such the 

statement made in paragraphs S to 12 in the written 

statement: are ill bounded and baseless. 

The submission of appeal for re-medical 

examination atmexurel 1 of the Original Application dated 

13.12.2002 cannot be said to be delayed. 
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The applicant states that the communication 

dated 13.04.2007 simply deals with provisions of dis-

satisfaction with any or every medical report which is not •çj 

the case of the applicant. 

8. 	That with regard to the statements made in 

paragraphs 13 to 18 the applicant denied and states that 

these are not sustainable in law. From the very date of 

accident till cancellation of the claim oT compensation the 

applicant's demand for provide him suitable job, in the 

course of medical examination/treatment the activity of the 

respondent have undoubtedly distorted the clear provisions 

of the right of de-categorized employee his absorption in 

alternative job fixation of seniority in the alternative 

department were never followed. 

Further more, from the internal communications, 

it will be clear before this Hon'ble Tribun3l, if the 

relevant documents and papers are produced at the time of 

hearing as submitted in paragraph 17 of the written 

statement. That the respondents were reluctant to give 

proper relief rather they are not conversant with their own 

rules how to protect the benefit of the subordinate 

employees 

Under the facts and circumstances stated above, 

the relief tmOfor to absorb him in original category of 
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DAD 	Fire man with all consequential benefits and/or 

due seniority in the electrical department on being 

absorbed in identical grade on medical de-categorization 

entertaining the claim of compensation to be allowed with Q( 
cost. 
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VERIFICATL_L o)CiJ 
I Sri Satya narayan Pandey, 	 . 

............................. 

do hereby verify that the statements made in paragraphs 

I 2, 3 T 	8 	are true to my knowledge and 
those made in paragraphs 	 are my humble 
submissions and statements made in paragraphs Z 	0cb 

are derived from records and I have not suppressed any 
material facts. 

And I sign this verification on this 	day of 
200' at Guwphpti.T. 

Signature 
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No. H/178/1 	 14$/rn/Off ice 
Dthrugar! 

To, 	 Dt. 11-12-97 

Sr. DiV/tCN 

Sub :- Sr. S.N. Panday F/MAN/LcCO/flN 

Ref - Your L/No. Nfl, Dt. 8-12-97. 

Reference above necessary fit certificate may 

please be issued from your end, with the renrkS that 

he is fit for light duty for 6(six) months only. After comple-

tion of the period he may please be directed for necessary 

check-UP etc. 

So,- Ille4ib3he, 

d ical Superintendent 
N.F. Railway. Dibrugarh. 

ik 
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9SPITMJ DISCHARGE CERTIFICA1 

Hospital C. Hospital, 
N.F. Rly. 

S. No, Indoor No.213/98 Dated . . • . 19 

Sick Certificate No.40 M. Date — 

Name — Satya Narayan Pandey, Designation F man/LOCO/MXN 

Department — Station — District/Divn. 

Admitted — 12-8-98 Discharged — 31-8-98. 

He is (a) Fit for duty, 

Recoxauended leave on medical grounds from ..to,.. 

He should •attend at . . . Dispensary for further 

treatment. 

He should report at . . . . Dispensary on 

fiJ  

47 

before return to work. 

Unfit for further service on medical grounds. 

Old case, Laaminectory disc excision — 2 yrs. back. 

Diagnosis-At present he walks withslight lemp & weakness 

I gastrospleas (a) (grade 4/5) 

Office Seal — Kindly let us know from his coimiting 

officer vividly about his nature of job to dece 

upon his fate i.e. whether he will be able to 

Dated 	perform his previous job. 

Moreover the categories are made as per 

Medical Manual accor&ing to visdal function only, 

Sd/- Illegible, 
D.R.M. 

31-8-98 
Dr. D.K. Ghose, MS Orth 

Sr.D1l0 C Hosp. MLN, 
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No.'/752. 	 1'1naui, DRtod 1.z.t9 

W/MXNe  

ib &irl S. N. }tdij, Ist.fl/I'J(N. 

RfL Your lottór Io,U/2 t. 28,11,t8, 

Shri S. N. JI'oy, •  18t. 	 a.y bo 
Rcditxi in doe—Job or Pitertió- s dotcry—job idO 
.your].ottqr citod ithovo, spr extontruio A Fail%my sorvont 
(uot be provido Uglit Job un1os8 And uatiii ho 18 odtiiy 
dO—toOrjod frou his proot fit*t. 

- As such you nra horobj roquost4 to suthtt 
fiRi moil rooco&bttjoa its doom nt for the) atff bfid oa 
which fictioa vis provided In ttir, obutt rulos viil be, 
iq'pit.oi for his dopioq*t bod on raociIcl fItnoe. 

for Di,].. Rnilusy KtwSar (?), 

• 	 opy.to •(i/:T for inttzit1on ad nacy. RctIon. 
S. li. ksnd,y, L!t.  

(Ihro. S (I. )/MXJ1 

Fi unY KAnn r 
N. F. .Rflhit.m7,T1flMICjn. 

p8.i299. 
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No.L/4 on 30-5-99 	lb 

From :- Sr. S(L) Z4TL 

Sub :- Transfer of Sri Satya Narayan Pandey, 
• 	istF/Man 

Ref - rzi C) Tsks L.No.E/210/1(M)/Trans, iDt.5-8-93 
& ES/752.Dt. 3-4-99. 	- 

With reference to the above Sri Satya Narayan 

Pandey 1st F/man is hereby stated to directed to report 

at yours on transfer for promotion as DhO please. 

Necessary wervice particulars are given below. 

1. Name - Sri Satya Narayan Pandey, (2) Des gn.1st F/man 

(3) Present, pay - Ps.4590/- (4) Date oi Birth 31-1-58 

(5) Date of app. 21-7-78, 	(6) Passed as on 20-1-98 A/i 

without 	ve cons/Ibris St PlC No.954 dt. 

20-1-98, (7) Next pay due on 20-1-2002, (8) P.& AC 

No.156663, (9) CL due - 12 days (twelve) (10) P/Pass 

not availed during this year. (ii) 6k Rly. Or., No.L/46 A 

Lype..II, Scat: of American colony men is lenden 

his possession, (12) No Rly. ** materialá is lying 

with llmn. (13) EC No,P availed4 

14. Attendance - 1-5-99 to 27-5-99 = AU present. 

Direction 	28-5-99 -. one day CL. 
by Sr.DM/ 	 - 
for W/order p1. 	29-5-99 to 30-5-99 Al]. present. 
Sd/-Illegible. 

His S/Bill for the month of June/99 may please be 
prepared from your end serving 
S/Bill for the Mataxal month of May/99 has been prepared 	/ 
from this end. 

Further, Sri Satya Narayan Pandey may p1ese be 

spared to attend CMS/DBRT on .14th Sept/99 for review of his 
medical recotnendation as he is declared fit for. 6 months 

Copy to DRM(P),0m the date of 19-3-99 v.ide Sr. DRM's L. No.çited above 
lK 	In connection with one xerox copy of DRM (P)isk's L. 
for informatiouNOS/?S2 Dt.8-4-99 is enclosed herewith for your n/action please. & n/action please. 

Sd/_ Illegible. 
Sd/-Illegible 

SSF(j.) Man 	SSF(L) Man. 
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No.E/O83/3,'1)JD/Tsk F/Lane Dt- 4-6-9. 

From - M(F)/A/13 sS(i) lahati Bench 
Sub .- Transfer of Shri S.N. Pandey 1eft/man/ 

Ref :- 	 bc your letter No.13/0 dt. 

Shri S.N. Pandey 1st P/man/MXN is returned back 
to report to you as he is not fit for Rjy, job due to back 

bons operation. 

hfter his medically examination on 14-9-99 by 
DT if he declared fit for Railway job he may be re-directed 
to this Division. 

Thus is as per order of Sr. D/AJDJ. 

• Sd/- Illegible, 
For Sr, Railway Manager/p 
NJ, Railway Plipurduar 311. 

Copy to AM/NFG for 

to his letter No..M/GI/Uy,99 dt. 01-6-99. 

N 

Sd/_ Illegible, 
For Sr. Railway Manager/s 
N.F. Railway Alipurduar 31i. 
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Office of the 
Div1.&i.t.1w 	agrQ)- - 
N.i.aiiwaj, Tinsuk1a 

• 	O'IC 	 19-04-2002. 	. 	 S  
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)CS:3d as SL1CUn ja. s 	cu tC- tce iedte effect. 
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1. Scic2. S.11.iid6y, Jr. c1cr)cG) 	' 	 Fs. 6125/- 
inthr 3E(  

Sri. 	 tFt 	TSKJ- 	:Rs 45OO/ 
under 005(G) L23' 	cfic. 	- 	 . - S 	 . . 	 - 	
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3. Shri. Thanu 3 iah, Jr.c1erJ(G) , D:/d s  rtface - 1s p rQc- 
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0414M5 	SRI C-HANU ROT' - I TSK SC 	13-Aug-57 07-Au09 
-S 

01-Nov-06 
0p8i1rnt EctrcaI 
Cadre 	1njrgjI CADRE STRENGTh 
Ct 	itiet1 4it 	f Oflice SupJI 
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2 + + F.RL 	= 2 

412080 	6IREN KftI3ARUAH 
34 3 9 	8IJO\' KUASA 

. 	1. TSK ST. 	GI-Jan.5 0'May.8' 4-0ct-O5 2 TSK 	. - (JR 	O1-S*p.-51) ' - 28-AL1g72. 01-Nov.-03 

CADRE  
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1 	. D5RT 
2 

ST' 
-01-Nov.-03 fSK 

3 	SLGR 
UR 30-Nov-67 04-Apr-86 01.-Nov..03 

4 	LLO 
UR, 0l-Jar)-61 3D-Noy-87 01-Nov-03 

01-Nov. 07-May-9i 03-Aug.-ocj 
:. 

PER 
7. 

OOQj 579 	IARUN DUTTA 	. thO)2j34 	ANMETh 
1 TSK 

. ISk 
 

042103 	SH-R PADiJ SONC-JAL. 
2 

D M103U1 3 TSc 
-U3Ol0313 	AMLGOG1 4 TSK 
06006188 	TAPAN SARIcR 5  MXN 

SRI cMANTA DAS 
6 . TSK. 

. 	7 . TSK 

Pepaitment: Eliti- 

Zt 	f Si. CUFh PER + 
Sce 

+ 

'.JWRESTflENGTH 
TEFI1 + WC '. TOTAL ML 1411 7 

•,;;;"•',: .............. 

(JR 
(JR' 

0143n- 24-Ar1 ' 
19-Fb 06-NóV.9i. 14-Ocl-03 ST 	. - 31-De •, l9-JU(.-88 14-0ct.-03 

(JR. 
50-Jun-727 -ISe  

•,' Ol-f'Jv( OS'OcI.-95 
SC 20..JÜfl..60 	'. 03-jn-1- 

. 

.214.Apr.- -04 

CADRE STFEP4j 
EM: 4 - WC- 	'. TOTAL NIL '+ 	. 	'.. ML 	', 

prmnt E!ectricj 
Cadre 
Ciañj list of Oice supj Lt  

U4 182091 PF--ULESWARI SON.)WAL 
04-1.6(60 - TRAILUKYA SAU<L 
(4182042 SR1KHORSHEDAL 
0600501 GOP NAIl-i SOtOWAL 

Dcrtfl)ent: EI.etsjcaI 
Cadre Minisb-jaj 
Cijj iit of Head CIeLft 
Sc.iIe 5000j 	- 

UlS3( 	
ATYA NAAANADE 	1 	MXN 	(JR 	31-Jan-58 21-Oct.-78  

THA1U A 	
i9-Apr702 

0J018476 	UAH 	 2 	ISK 	oc 3176 O7-Jfl0 	01-AUfl2 
4 	PL DU1TA 	

3 	NTS 	OR 	II-t8i 	l2u0o' 1Ocf03 
I 

.............................. 

E.i': Seniorityr 	TN: StUo, CQM .
rnu;ty DQ Dt of Birth, DQA• Dt opp DO• Otf Promotion.
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A 

To, 
The Dtvis io nal Railway iana-ger 'P) 
N. F. Railway :: T I N S U K I A. 

Date ':- 22 — 04 — 2004.. 

Through : Proper Channel. 

Sub 	: Reminder of my application sent on 17-0-04 
regarding dsput of Seniority. 

)?espectea Sir, 	 '. 
I have the hoizour 16 inforn you that, previously one 

application reqaidrig anomoly of Senior'tt'j has been sent to you 
for re—correction of the follourtrg staff under Electric Department. 

	

• 	It is to let you know that, ;y.Stnant,a Das Sr. clerk, under 
Sr. DEE/TSK is actualJi junior to me o s per record of Jr. clerk. 
But his name in the seniority list i. shown as senior to me, 
which is a;urncly - is .found aizdlresèntrnentarised in th&s respect. 
v ide your Se neo rity 1 ist No. 11255111 V/EZ c ct dtd. 22-08-20Q3. 

• 	 •• 
• 	. 	 The refo r, your honoUr requested t verify your 
HfJ/tLrecord and arrange to have m&..the correct saniorl.t,y'list' at 

i\ an early please. So that I may no he're.fused  in the time of • 	' 	rest ructrin, -as prayed for, •ô.nd ob.Zlged t1reby. 

NA!K OF STAFF  

Srt Animes. tiath 	Sr. '1er'L 	Thur. .fait&fully 

Sri ldma SOnowal '- 	
:• 

3.' Sri Rana )f'arika 	' 	.'," -.,.. .' 	' 1' 	 7- 
4, Sri A-nil ogo2 	 •.'', 	

:' SATYAT42I4Y4.N PANDAT. ) -- 

5. Sri Tapan Sarkar 	 Sr. c.t erk (G) lect/bfXN. 

* . Sr'Srimanta..as-' 	• 	;•  Oispu', Sr. Clerk 	,. 	-- 

* 7. Sri S.N. PUnday  

8. Sri fhanu 8aruah Sr. Clerk.  

	

• 	 .,.. 	••• 	I 
1 o 	
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1 

To 

... 

p 

M-UrIal  

/ 	1FE8 2009 
/TSK. . 	f 	T;.- ; r 	21 -6-2000. 

hf..SE.E1eCt)MXN. 

Compensation under Workments. Compensation 
Act. 1923. 
DRM(P)/APDJ's No. E/283/3/DAD (TSK-APD.J)loose 
w.e.f. 4.6.99 and your connective letter No. 
ES/752 dl:. 15.O6.99, 

V 	 .• 	 . 

i4-ij4pçofund respects,. I beg to invite your kind 

	

_V

; yV•. 	
. -: 

Vabov.e and in this connection 
gt  

	

• 1•'; 	 V..V : • 	 . 	 . 	 - 	 . 

afelirj as under for your kind and sympathe- 

OR 
became sick and undergone treatment w. e. f, 

10 

hurt on duty at 21/45 hrs. of 21.9.96 
itri Engine No. 2P75 YP at MXN Loo Shed. 

hatirdue to that hurt on duty my service in 
ruiñ 	ego -totally scattered. Andmy earning also been 
reisatried to absorb me in Rg. 3ob, so that it 

' 	? 

àhape of natural decategorisation. But Sir, 
as a result of hurt on duty till date 

ou]sdo recover to work in Rg. side. In this connection 
letter No. G/11-M(loose) dt. 

-V,V' 	 •'O• 	 . 

O8whezein duties of a DAD inscribed very cleanly. None 
:mS-menti!bned- in-that letter can be performed by me. 

VVVV  

4 gNow, I have been absorbed as Clerk and posted under 
'hJV. 	 ......... 	 '- 	 - 

were no alternatives. However you are 
V 	V' . 	V V  2ested:.kindy..to-look into the matter and arrangements 

f 

for payment of Compensation under W.C.A. 
3 axd oblige thereby. 

Yours. faithfully, 

V 	 V 
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NJ, R) 
70* 

S.E. (Elect)/i'1XN 

No.S/752 

S 

TO 

CMS/bBR.T. 

DRM(P) Office 
TSK. 30-08-2000. 

Sub :— IaOSS of earning capacity of Satya Narayan Pandey, 
1st Fioemarz/MXN. 

Ref ;— This Office letter of even No.Dt. 13-11-1988 
15-07-2000. 

Interms of this office letter under reference, Sr. DM0/ 

vide his letter No.IST./111/MXN/2000 Dt. 29-07-2000 

copy to you stated that the above named staff was under 

sick list and refered to CMS,')BRT for treatment and advice. 

He was under treatment of indoor DRT Hospital and Central 

Hospital/tW. He was absorbed In atternative job as Jr. Clerk 

(G) in scale Rs.30504590/- under S.E.(Elect)/MXN. He was 

resume as Jr. Clerk on 14-02-2000. 

Hence you are requewted to look into the matter and 

arrange to issue the loss of earning capacity of Sri Pandey at 
an early date. 

Sd,'.. illegible. 

Copy to :— SE(elect)/MXN, He wil]. 	
30-8-00, 

direct Sri Pandev to CMS,,tBRT Divl.Ftly.rianager(p) 
for assessment of loss of 	Y.Tukia. 
earn Lag capac it7e 

Sr Clerk  

Arrange to spare him 
& direct him to report 
CMS/D ERT. 

Sd/.. Illegible, 
7-9-00. 



r 	- 	 - 

- 	 - 	 I  

NJ. R].y. 

No. ES/752 	- DRI4(P). Of Uce 
TSK dt. 09-10-2000. 

rl 
CMS/DT 

Sub :- Loss of earning capacity of Shri Satya Narayan 
Pandey. 1st Fireman/XDCNa 

Ref ;- This office letter even No. dated 13-11-98, 
20-07-00 & 30-08-2000. 

Please refer to this office letter under reference 

where you were requested to certify loss of earning capacity 

of the above named but till date no loss of earning capacity 

of the above-named has been received from your end. 

So you are requested to look into the matter and 

anong to issue loss of earning capacity of the Pandey and 

send this office at an early date. 

Copy to : 	 D..M.(P) 
NJ.R. Tinsukia 

Copy to ;- SE(Eleot)/MXN MA He will direct, 

Shri Pandey, Kr. Clerk to CMS,,)BRT 

for Usas assessment of Loss of earning 

capacity. 

Sr.Clerk 
Arrange to direct 

h1ti to CMS11T. 
Sd/_ Illegible, 

Divnl. Rly, Manager, (P) 
N.F.Ri.y, Tinsukia. 

' 4 

- 

It 
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NJ. R1y. 

No. ES/752 
	

DRN (p) Office 
ISK. Dt. 14-12-2K. 

I. 

S.(E1ect)/MXN. 

Sub :- Sparing of Shri S.N. Pandey, 
Jr. clerk (G)/MX. 

Ref :- This Office letter of even No. 
Dt. 13-13-98, 15-07-2K, 30-08-21< & 9-10-2K. 

In reference to this office letter cited above you are 

advised to direct Sri S.N. Pandey, Jr. Clerk to CMS/DBRT 

for assessment of 1088 of earning capacity but till date 

no information has been given from your end. 

So you are again advised to spare Shri S.N. Pandey 

to cMS/DBRT immediately on receipt of this letter. 

#' 

Sd,'- Illegible, 
4-]. 2-21<. 

Divi. Rly. Manager (P) 
N.F. Riy. Tinsukia. 

Copy to ;- CMS,1DT for information & necessary action to. 

Sd/a Illegible, 
DRN (P) TSk. 



N.F. Rlv. 

NoJS/752 

-;-- i4:zi_l' .7: 

I 	1n 	2i 
I 

- 1D Office 
TSKo. Dt,  8-2-2001. 

To, 

iw 	 CMS,BRT. 
I 

Sub ;- Assessment for loss of earning capacity 
of Shri Satya Narayan Pandey, Jr. Clerk, MXN. 

Ref ; Your letter No.H/8 (Accident) de, 8-1-01. 

In reference to your letter cited above, the accident 

report of MDL-10 form In duplicate alongwith his application 

for loss of mm earning capacity and service Particulars of 

the above named areS sent herewith for your further Z 
action please. 

Name :- Shr.i Satya Narayan Pandey 

Father's name :- Shri Devial Pandey 

Date of Birth:- 31-01-58 

Date of appolt;-21-10-78 

5, Appointment As ;- Cleaner in scale s.196-232/.. 

6. Promoted to 2nd F/Man :- 24-11-82 in scale Rs.210-270/.. 

7, Promoted to 1st F/man :- 23-08-90 in scale Rs.950-1500/_ 

8. Sick (injury) tox from 22-09-96 to 15-12-99 v1e DMO/MXN' 
Fit-certificate No.444 Dt, 16-12-97, 

A/ 	9. FInd it in AY/0ne as Fireman but f it in CYE/One in 
Sedentary job GMUMN or desk duty without glass vide 
CMS,itT's Certificate No.155 Dt.22.9..g9. 

10.Absorbtd for the post of Jr. Clerk (G) in Electric 
department in scale Rs.308045%/_ vide 0.0. 
Medically unfit staff,4i.s Dt. 23-12-99, 

D.A:- 03 (three). 

Sd/_ Illegible, 
E/11/stt/MXN. 	 Divi. Rly. Manager (P) 

N.F. RLY,, TixzSukja. 

Copy to :- S.E(Elect.)/MXN for information and n/action. 
0/C Tsk, 

Sal 	 Sd/_ Illegible, ... Illegible,  
16-2 	 Divt, Rly, Manager (P) 

N.F. Rly. TinSukin, 



	

• 	 J.uuI 
- -A ij2p 
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I 

•LJ '• 
Of fico of tho 

• 	. 	 Dlvi. 1Uy 1nngor (p), 
• 	

No.!/752. 	• 	 Tinukia,ttod.12.062002. 

To, 	//V/  
ShrI. Sntya NrnyRn 

• 	 . 

ov Jr.C1or  

Thro.33(ot.)/MX. 	 . 	. 

Aa 	 . 	lt 	tnjuz7 
right lcg kutt.00k thtch mas oourod on 21.09.96 mid ainco 
on bong dor0d modlen.Uy ftt for the 5aa tJfr7 end roumo 
ftcrz].y,:tho elplu of copcnsat ton is not rt&Asabla as per 

r11&B oomponzatlan Act in Such altuAtim, 

. 	 • 

 

Thin is for your. tnftrntn p1oeo. 	• 

• 	-.y: .... . 	 .. 	

• • • r DLvL 	11 	niGar (P), 
• - 	. 	.. 	•...• 	 . 	N. 	 •• 

• 	.• 	• 	 • 	.. 	 . 	.. 	 . 	.• 	 ., 	 . 	. 	.. 	 . 	 S.  

• 	. 	• 	. 	. 	. 	 . 	•• 

F. 


